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leather, tanned and untanned but not
including snake skins ifactures of leather,
from 10 id valorem to 20 per cent nil from
the date of the said

n was adopted.
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I F WeRd, 9% "ieE &
IATI SUMITRA G. KULKARNI
: On a point of order. Is the lion, speaking about

Gujarat and its litliculty or is he giving us
the his party's activities there?

JAGDISH PRASAD MATHUR: ying how the
situation developed

TIATI SUMITRA G. KULKARNI.
oo much. I was thinking that the i is very
much interested in the lifftculties of Gujarat . . .

JEPUTY CHAIRMAN: There is of order. Let
him continue.

IATI SUMITRA G. KULKARNI: be  stopped
from dealing with lich are not relevant.

DEPUTY CHAIRMAN Mr. you please
continue.

ww war wraw ;v |
ar fomr g A wreeR § aeeE
& gfergor | oo | W awa
afer g et Ot | e afefeafy
¥ s w1 vEnEAE § SE He
= o feard qfem &, #ive wreo dio &,
TH o Tho , TAHT T8 F7h agi 97
7§ @i A1 frerd g 97 s
tagt Frafefeafa 9 e ar
v fEm o ew owwn wEE A
AT AT 4T ITATIE A7,
A/ qTLATE TAHT F W 0T
TAAFNZ FT FARO ZAT AEATE )
THZ & q=T T4 97 "ol A
FAer T W 9 AR it 78 )
fadargs ? 5o qve o g
= 4t , Fia A A fr e
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T W, AF ARG A TARIE HFAA
[T FAT EWT, TTARE Sl
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SHRI YOGENDRA MAKWANA (Guja-
rat): How can he make an allegation
against the Speaker? Have you got any
proof?
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"ad H OO AF I AIRTLF 04T 2
HIT T ATA H 3 HGAT HHed FEgA FTATE |
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI F.

11. MOIISIN): Sir, I beg to move the
following Resolution:

"That this House approves the Pro-
clamation issued by the President on the 9th
February, 1974, under article 356 of the
Constitution, in relation to the State of
Gujarat."

On the 22nd February, my colleague, Shri
Ram Niwas Mirdha, has already furnished an
account of the details of the agitalion and
violence that had taken place in Gujarat
recently. The loss of lives, the destruction of
properties, the arson and loot and the suffering
to which the people had been exposed, have
caused us deep anguish. The Prime Minister
while replying to the debate on President's
Address has already referred to the broader as-
pects of this whole question and it would be
wholly unnecessary for me to traverse the
,;imc ground again.

The whole country has been passing through
a phase of acute shortages of essential
commodities, foodgrains and economic
hardship on account of rise in prices, and
Gujarat has not been an exception. Ft is
common knowledge that some political Parties
have been seeking systematically to exploit for
their own ends the difficulties experienced by
the people. In Gujarat also, these agitations
began in December in the form of bandhs,
demonstrations, etc. Not all of them were
entirely peaceful. Determined efforts were
made also by other interested groups to add
to



141 Re President's Proclamation
the economic difficulties in Gujarat. Un-
fortunately, the situation that was developing
in Gujarat was further aggravated by the
manner in which some of the grievances of
students and teachers were handled, creating
particularly in the minds of the impressionable
young, serious moral misgivings. The
involvement of students and teachers added a
new dimension to the whole agitation. While
anti-social elements and interested political
parties were undoubtedly exploiting the
agitation for their own partisan ends, the
agitation also included some motivated by
considerations with which no one could
quarrel.

The manner in which the agitation as a
whole was handled, the manner in which the
deeper causes were being tackled and the
grievances were being attended to resulted in
a serious dissatisfaction within the Congress
Party in Gujarat over the leadership in the
party. All this is public knowledge.

Sir, we in the Union Government were laced
with a very difficult set of problems. On the
one hand, the Union Government had to take
note of the difficulties of a lawfully constituted
Government enjoying a massive support in the
Legislative Assembly. On the other hand, the
dissatisfaction within the Party as well as
amongst the common people was also
something which we had to take note of. Sir,
we considered it our duty to render all reason-
able assistance to the lawfully constituted
Government and provided such assistance
without any hesitation. But, as the Prime
Minister had pointed out, we had to take note,
at the Party level, of the increase in the loss of
credibility and confidence. Sir, it was under
these circumstances and at the Party level that
we had to ask the Chief Minister, Shri
Chimanbhai Patel, to resign. In doing so, Sir,
we were guided, our Party was guided only by
the larger interests of the State and not by any
narrow political considerations. It was only at
that stage that the Union Government as such,
in terms of the Constitution, in terms of the
democratic ways of life, could step in and
when the Chief Minister had submitted his
resignation, it was abundantly
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clear to the Governor that there was no
alternative to fill the constitutional vacuum.
The normal constitutional machinery had
broken down at the State level and the
Governor, therefore, recommended that we
advise the President to accept his recom-
mendation that the provisions of article 356
should be invoked in relation to Gujarat.

Sir, their cannot be a clearer case where
Proclamation under article 356 is the only
answer. It is true that this Proclamation must
receive the whole-hearted support of the
House. The Prime Minister has also said that
there is now no question of dissolution. We
have made it clear that there can be no
question of forming any government in Gujarat
and that dissolution does not at this stage
involve any question of policy or principle nor
is it a question of prestige for us. The only
question it involves at this stage is whether the
constitutional decisions are going to be forced,
whether the constitutional proprieties are going
to be completely abdicated and, in doing so,
whether we would be justified in creating a
precedent that would be wholly against the
spirit and practice of constitutional democracy.
When the situa-tio'i is far from normal, when
violence is still pervasive, the first task will
obviously have to be to restore peace "and
restore normalcy. Once normalcy is restored,
all other questions will naturally claim our
urgent and prompt attention. I have no desire,
Sir, to go into the details of the incidents of
arson, loot and violence which have continued
even after the imposition of the President's
Rule in Gujarat. Unfortunately, there have
been losses of several innocent lives and
extensive damage to properties. Our
sympathies are with those who have suffered
and our duty is to bring back normalcy so that
the more urgent problems facing the State and
facing the country could be gfven our
undivided attention. The law and order
machinery and the police in the State have
been functioning under unprecedented pressure
and strain and I would appeal to all sections of
the House and through (he House to the people
of Gujarat to condemn violence and assist in
the restoration of an atmosphere of sanity and
peace.
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[Shri F. H. Mohosin] Sir, it is very gratifying to
note that there are signs of peace in Gujarat and
also of normalcy.

SHRI UMASHANKAR JOSHI (Nominated):
Yesterday, everything was normal.

THE DEPUTY MINISTER IN THE MINISTRY
OF HOME AFFAIRS (SHRI F. H. MOHSIN): That
is what I am saying. There are some signs of
improvement in the situation. If this continues, I
have no doubt that the Government will go into the
merits of the other problems which undoubtedly
agitate the minds of the people in Gujarat and we
can certainly take a decision on what to do in the
future. But, at this stage, I appeal to the House to
approve the Proclamation that was issued under the
circumstances on which there can be no difference
of opinion, looking to the circumstances prevailing
at that time.

Sir, I commend the Resolution for the acceptance
of the House.

The questions were proposed.

SHRI BHUPESH GUPTA (West Bengal): Sir, we
have all been worried over the developments in the
State of Gujarat in the recent weeks. Our anxious
thoughts have gone to the suffering and, if I may
say so, fighting people of that State.

Sir, initially the movement, as you well know,
was started against rising prices, profiteering,
hoarding, corruption and nepotism, encouraging and
sustaining anti-social practices by the Ministers and
others. The movement was generally spearheaded
by the students and other sections, organized sec-
tions, like the 'Nav-Nirman Samiti', as they call it,
and by a number of other trade union organizations.
Sir, I have been to Gujarat myself—to Ahmedabad
and Bhav-nagar—in January, and what I saw there
was nothing short of a great, spontaneous popular
upsurge of the people. I saw curfew having been
imposed there. I saw the police running amulck. I
saw threats being issued to the people and even
orders to shoot at sight . . .

SHRI F. H. MOHSIN: That has been denied.
That is not true. No such orders
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were issued to 'shoot at sight' during all ihis

period of curfew . ..

SHRI PITAMBER DAS (Uttar Pradesh): It was
widely reported in the press.

SHRI BHUPESH GUPTA: Strictures against
these orders were passed and this order was held as
illegal. It is no use trying to deny what happended.

Now, Section 144 was imposed in many parts of
the State. At one time, nearly 80 towns came under
curfew, big and small towns, including such great
cities as Ahmedabad, Baroda, Bhavanagar, and so
on. These are all facts. In fact, at that time you were
ruling by curfew, under a blanket curfew, all over
the State, spread over a period of time, in some
places curfew prevailed round the clock. That was
the situation. Sir, I have seen the so-called hijacking
of buses by students. Thirty or forty buses were
taken possession of by the students, and they took
those buses to the residences and official quarters of
Ministers. I saw the great procession of buses; it was
absolutely peaceful. There was no sign of violence
in it or a violent gesture. Rather, it was 'non-violent'
by our West Bengal standards. Why do I say so?
The boys were taking bangles in their hands, not
very expensive ones, and they wanted these things to
be given to the Ministers and Ml As of the Congress
Party. Some of them, recognizing me. asked: Will
you kindly give these bangles to the Ministers? I
told them: You are oflfy adding to the acquisitive
instinct of the Ministers because the moment you
give these bangles to the Ministers, they will not
wear them but they will turn them over to their
wives. Therefore, giving ornaments to their wives is
no good way of protest. That is what I suggested.
They enjoyed it. Now, this is how in good humour
they were carrying on their demonstrations and
protest actions.

In the evening we saw a curfew descending on
the city and the police running about and threatening
people. But even when that procession went near the
house, well, what happened? The police were hiding
some-whcie and they ambushed the students, started
beating them up, and arrested some of them.
Suppose they were allowed to stay
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there for some time and demonstrate. The
Ministers were either nowhere there or they
were safely sationed in Gandhinagar and other
places nowhere to be reached. They had
absconded from their own people. Therefore,
there was no visible danger of being attacked.
What would have happened if the students
were allowed to demonstrate there? But no,
they were mercilessly beaten. That happened
when I was there myself in Ahmedabad in the
last week of January. These things should be
admitted. What is the use of expressing
sympathy only? People have been shot. I had
mentioned it in the House. I have been to
Jamalpur area where a Muslim boy, Raha-
man, was flying a kite from the roof-top— he
was in a by-lane; you have to go there with a
lot of difficulty—the police entered that small
by-lane, went inside and aimed at him
upward—not parallel—and shot him dead. It
was a cold-blooded murder. Everybody saw it.
Whether they supported the movement or
those activities or not, all were agreed that it
was an unprovoked, cold-blooded,
oremeditated murder. I must say to my shame
that some of the policemen—I won't say all—
vented their communal feeling in the Muslim
houses and at least in one case I found titey
wanted to rape a fourteen year old girl but it
was prevented. But such things happened.
Admit this thing. I would like to know what
steps you have taken now for investigating
into such things. In another area one Pankaj
Acharya, a young boy, was killed in similar
circumstances, and later his parents were
approached by the Commissioner of Police
with an offer of Rs. 2,000 compensation. Is this
the way of the police in Gujarat? You kill the
only son of the parents and then go to the
father and the mother who are bereaved, still
weaping, with tears in their eyes, and offer
therrt Rs. 2,000 which was, of course, disdain-
fully and contemptuously spurned by them

SHRI PITAMBER DAS: That also not in
their house; but by calling them to the Circuit
House, There they offered it.

SHRI BHUPESH GUPTA: I went lo their
house to pay my homage to the martyr I would
call him and expressed my sympathy and
condolence on behalf of my-
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self and on behalf of my party, to the parents.
How am 1 to forget it? I would ask the
Congressmen to ponder over what happened. 1
need not recite all these incidents. It will take
time. There is no end to it. And it is
continuing. This is what happened: curfew,
shooting, lathi charge, arrest under the MISA,
and so on. The arrests include the secretary of
the Gujarat unit of our party, the secretary of
the Gujarat unit of the AITUC and the leader
of the Communist Party Marxist, Dinkar
Mehta. They have arrested the only MLA we
had who incidentally used to work with the
New Age. We sent him over there and there he
was arrested and taken into custody for some
time. That is how Chiman-bhai treated the
people. This is one aspect of the story; the
story of terror and oppression. It is a story of
shame and disgrace for any civilised
Government which has been completely
isolated from the masses. You will be
surprised even the Ministers were at that time
quarrelling amongst themselves. They were
holding meetings in different houses accusing
each other or instigating sections of people
against Ministers, one group working against
another group or some of them at least looking
to the chair which they thought would soon be
vacated by Chimanbhai Patel.

They were looking at it and Chimanbhai
himself knew it. Others were doing it;
everybody knows it. The Ministerial res-
ponsibility or the Governmental responsibility
had come to an end. It was factional breeding;
a greedy set of ministers trying to elbow out
each other in order to step inlo the position of
Chief Minister. Those were the Ministers with
ambitions to advance in their positions. Some
had even the desire to become the Chief
Minister. And now the Centre's responsibility
comes in. Today you should own it up. You
did nothing. Shri Umashankar Dikshit is
always absent in the House. Even more so in
the case of Gujarat. Till now, he has not gone
there. I do not know why he does no go to
Gujarat even once. Is Gujarat out of bounds of
the Union Home Minister? I should like to
know this. Was he declared out of bounds of
Gujarat?

SHRI UMASHANKAR JOSHI: He may
be pouring balm.
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SHRI PITAMBER DAS For your information,
Mr. Gupta, I tell you why the Home Minister did
not go and instead of him the Minister of State for
Power went there. It was just to keep the then Chief
Minister in power, which only the Minister for
Power crisis.

SHRI BHUPESH GUPTA: That is a
good way of putting the picture. Sir, I am
not at the moment on power. So, he did
not go. Then, who was sent? Mr. K. C.
Pant, the young talisman of Mrs. Indira
Gandhi's Council of Minister was sent

I here to make an assessment of the situa-
tion when the whole world knew what the
situation was like, when the newspapers
carried incontrovertible—uncontradicted
even by the Government—reports of the happenings
of Gujarat, when no one disputed some of the broad
facts of the situation. Well, our young K. C. Pant was
sent there to make an on the spot study and report to
the Prime Minister. And what passed on between
them, we do not know. What appeared in public was
nothing but an affront to the people of Gujarat. The
whole Gujarat was at flames. The Chimanbhai Patel
Ministry was letting out honor in abundance which
one cannot describe. They did it. Then, the IGs were
called, officers were called and Chimanbhai was
called for instructions and advice. But the advice that
he should resign was missing. That was not done. If
it had been given in time and enforced by the
Congress leadership-Chimanbhai still belonged to
the Congress Party and presumably under the
Congress leadership also—then, perhaps, his
resignation would have come about and the situation
would not have taken a bad turn. But at that time, the
Government felt that Chimanbhai might not resign.
If Chimanbhai did not oblige by resigning, the
Central leadership had in its hand what they have
now used, namely, the dismissal of that Ministry or
the suspension or all the other procedures that had
been adopted now. If Prime Minister Indira Gandhi
had privately told Mr. Chimanbhai Pate) either
directly or through Mr. Dikshit that unless Hie
Gujarat Chief Minister of the time, Mr. Chimanbhai,
resigned, the Government would take recourse to the
measures laid down in (he Constitution, I am
sure

[RAJYA SABHA]

in relation to Gujarat 148
Statu

Chimanbhai would have then tendered his

resignation or alternatively, he would have done

what has come now.

Sir, Chimanbhai had to resign after some time, I
believe on the instructions from the Centre. Now, of
course, he has been expelled from the Party. We
were only demanding his resignation at that time.
You refused to budge from the stand you had taken.
Not only that. You brought him here. He announced
to the Press here and in Gujarat that he had the
backing of the Central Government. You did not
contradict it. People of Gujarat took it as adding an
insult to injury; injury which was manifest in a
thousand wounds inflicted on the suffering and
starving people of Gujarat. And, naturally the
wounds proved the provocation. Are you not
ashamed of it? Are you not responsible for all that
happened? Why Government should not own up
some of the errors, mistakes and blunders that it did?
Was not the situation avoidable? But, you did not do
anything. Centre's responsibility in these matters is
there. In Gujarat, on the one hand, you had a popular
mass upsurge against rising prices. On the other
hand, you have the politicians of reaction belonging
to the Congress Party. I repeat, it is they, the
Congress Party wherein Indira Gandhi batches as
well as the syndicate Morarji batches join in together
along with, may be, some others of rightist parties
and create a situation of this kind.

Behind them ail was the backing of monopolists,
big wholesalers, groundnut oil dealers and
groundnut purchasers, and so on.

AN HON. MEMBER: They had the backing of
oil kings.

SHRI BHUPESH GUPTA: In fact, the
Chimanbhai Ministry was the product of political
corruption. It is said that lakhs of rupees had to be
spent by Chimanbhai Patel and his patrons
elsewhere in order to get him installed as the Chief
Minister of Gujarat. Now, these oil kings, profiteers
and hoarders, some placed in (he party of Morarji
Desai and others placed in the ruling party, all
competed with one another to build up a situation of
this kind in order to facilitate the political designs of
the rightists.
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It has nothing to do with the other aspect of the
legitimate, democratic and justified upsurge of the
people which should be acclaimed by all people all
over the country as indeed we did. On the other
hand, there, behind the scenes at the back stage
intrigues are going on not only between the rightists
and the treasury benches and in the opposition but
also the rightists in the treasury benches inter se
amongst themselves.

Now, it was a strange situation. There is no
analysis of this situation. Therefore, Sir, this
unsavoury aspect of the Gujarat situation should not
be hidden also. This is in the interests of some
people at the top to canceal this aspect of the
situation. It was in the interests of the upper class,
well-placed politicians of reaction engaged in
competitive intrigues to take the situation in their
hands, fish in the troubled waters according to their
own ambitions and conceal the facts.

Of course, there were peopje resisting fighting,
demanding their necessities of life and revolting
against corruption of the Chimanbhai Patel Ministry
and they became a howling symbol.

This has to be borne in mind. It is no wonder
today that even the Swatantra Party in Orissa or, for
that matter, Biju Patnaik is talking of enacting
another Gujarat. They do not want to enact the
Gujarat of the mass upsurge against hoarder and
profiteer, speculator and corruptor but perhaps they
want to create some violent and other anarchic
incidents calling them the second Gujarat, in order to
embarrass, in order to wreak vengeance for their
defeat in the last election.

Now you see that in many of the reactionary
quarters today there is talk about Gujarat being re-
enacted. Suddenly they have taken a liking to
Gujarat. It is an insult to the glorious and great
people of Gujarat. They should not be treated in this
manner. And rightists are doing it.

I was a little amused when on the 27th I was told
that Mr. Morarji Desai spoke in the Lok Sabha on
the 26th of last month Well, 1 read his speech
carefully—after
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all, it is one of the rare speeches of Mr. Morarji
Desai in the House; he makes many speeches
elsewhere. What did he say? I was shocked to read it
and I was surprised at the temerity and impudence
of Mr. Morarji Desai's utterances. When some
people told him that he also shot people in
Maharashtra and Gujarat—in Bombay and
Ahmedabad when he was in the Congress during the
Samyukta Maharashtra and Maha Gujarat
movement, Mr. Morarji Desai boasted--you see how
brazenly and unashamedly he was speaking; but,
remember, he did not express repentance for his
mass slaughter which took a toll of 125 lives in
those days—that after his shooting, within 2\ days
peace returned to Bombay, suggesting thereby, in
your case peace is not returning. He even said, to
attack the Congress Party perhaps, that people are
disappearing, meaning, you are killing people.
Firing should be condemned, but when Mr. Morarji
Desali, of all people, condemns firing it only shows
political double facedness and nothing else— and,
perhaps that is the motivation behind his pretended
sympathy for the people of Gujarat.

Morarji Desai today wants to appear as the
saviour of Gujarat. Well, he is still welcome to his
gimmicks, but he should know that peace did not
return to Gujarat or Maharashtra when they were in
the composite State of Bombay till the demand for
linguistic reorganisation— which Mr. Morarji Desai
as the then Chief Minister wanted to water down—
was conceded. When he is making statements which
are false which are, in point of fact, preposterous in
taste—it only exposes the political evil intentions of
Mr. Morarji Desai. That is what I would like him to
know. They have now become the champions of
workers' strikes, peasants' strikes, students' strikes,
etc. As you know, we never opposed strikes or
bundhs when they are for fighting a just cause.
[Time Bell rings). But now I find that monopolists
and profiteers and hoarders and many politicians of
reaction like Hitendra Desai and Morarji Desai and
even men like Chimanbhai Patel and others in the
Congress Party of right reaction are becoming
votaries and champions of bundhs, strikes
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[Shri Bhupesh Gupta] and hartals in Gujarat. Will
they be so kind in West .Bengal and elsewhere when
we fight for the rights of the workers, the demands
of the workers for food, and against hoarding and
profiteering in demonstrations and bundhs and call
upon the people to protest sometimes by strike? No.
They denounce such things. Did you ever hear Mr.
Morarji Desai supporting or approving any strike or
bundh at any time since he became a Chief Minister
and thereafter? Never. But he and his ilk have
suddenly become the votaries of such militant mass
action in Gujarat in order to face the public and push
their political image. We have no sympathy
whatsoever with such people who attempt to capi-
talise on a situation which has been created in
Gujarat by the failures of the Central Government
and the State Government, by the converging
conspiracies of reactionaries belonging both to the
Congress and to the rightist Opposition, notably the
Syndicate Congress.

Sir, that aspect should be brought out and I do
hope that our students and others who have
bravely  fought for the just cause will not allow
these designers and machinators of reaction in
high quarters to gain ground in Gujarat and take
charge of the situation. On the contrary progressive
and democratic forces wherever they are, better
forces and healtheir forces inthe political and
social life of Gujarat should assert themselves.
We want also peace and normalcy to return
but then the objective cannot be achieved by
the way the Government is  behaving. Of
course, there are reactionaries, vested interests,
which are interested in chaos and anarchy in
Gujarat for serving their own political ends. We
know it but the Government too has its own
share of the responsibility. Why aren't you, for
example dissolving the Assembly? Now you
know very well that you cannot revive the sus-
pended Assembly and form another Government.
It is impossible now despite the fact that you have

a majority. The political bankruptcy and
degeneration of the Congress Party  which
took in many Syndicatewallahs and Swatantra

men into the party in order to build up and bolster a
massive majority has reached such a I
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state that despite the majority which you still have
there technically—140 in a House of 168; of course
many are resigning from the Assembly and may be
resigning from the Party also but still you have
the majority—you cannot form a Government. This
is a new thing for us that the ruling party which is
in control of the State and which also rules the
Centre is not in a position despite its majority to
form a Government according to the normal pro-
visions of the Constitution in Gujarat.
Therefore I demand the immediate dissolution of
the present Gujarat Assembly. This step you must
take immediately. The Government is saying that
they are nottaking this step—although they
are not opposed to it—because peace has not re-
turned. Why make it a funny prestige point? You
know very well that the more you delay the
dissolution the more complicated the situation will
become. The rightists will take greater advantage of
it for misleading the people and the students in
particular and that will not help the cause of peace
and normalcy. Qn the contrary just as the removal of
Mr. Chirnanbhai Patel removed one  obstacle,
similarly the dissolution of the Assembly will
remove another major obstacle in the way of
restoring peace and normalcy. We should all work
for it, I entirely agree but not in the way the Gov-
ernment is doing it. Since you have already made it
clear that you are not in a position to form the
Government—nor do you think that it would be
possible for you to form the Government; you have
accepted that this Assembly has to go—why
are you delaying the dissolution of the Assembly?
I cannot understand this. I fully support the
damand of the people of Gujarat for the immediate
dissolution of the Gujarat Assembly which has
no justification any more for its existence.

In this connection I would like only to point out
that I know very well that dissolution by itself will
not solve the problem; nor do I think that immediate
election by itself is going to solve the problem, but
all these democratic processes must be there. There
is no doubt about it. Some people are making out as
if the Assembly is dissolved and an election is held
immediately all Gujarat's ills will be removed and
all problems will be solved.
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No. That was not do. In Gujarat in the political
set-up today, in the correlation of political
forces in Gujarat, the right wing elements think
that elections will give them a chance to return
to power or to make headway in their political
game. That is what they think. They have not
really the interests of Gujarat or the people at
heart. Be that as it may. I do not want to go
into it. The immediate task, therefore, is for the
Governor to dissolve the Assembly. That is
No. 1. It should be done. The question of
election can be discussed later on as to when
and how it should be held. It is a matter which
we can discuss later in this House and
elsewhere, keeping in view the interests of the
people of Gujarat, also being vigilant against
the designs of the right reactionary forces in
that State. All repressive measures should be
revoked, viz., DIR, MISA, army and curfew,
all these things should go. You should take
initiative and display some courage. Every day
we read in newspapers that people are being
shot down and killed. One feeiPextremely bad
when every day, under the Governor's rule,
somewhere in Gujarat people are being shot
dead. Do you like this thing to go on? Nobody
likes it in this House, but at least you can make
your part of the contribution in bringing about
peace and normalcy which, I am afraid, you
are not doing today for the most absurd
reasons. Absurd ideas for meeting the situation
and your approach to the problem, among
other things, are there. For example, food and
other necessary materials should be supplied to
the people of Gujarat and they should be made
available to them. The students' legitimate
demands should be met. Discussions with
them are good, but you must change the
policy. You must recast and reformulate your
approach to the problems of Gujarat and to the
agony of Gujarat. Otherwise, no peace and
normalcy will readily come because some
people who have tasted power in the past
would like to taste power again. They are not
interested in obliging you by offering Gujarat
as a peaceful State. It should be the theatre of
operation from their angle. In fact, they are
instigating others elsewhere to follow their
path. That is what is happening. Therefore,
repressive measures must go. The needs of the
people must be met. In
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this connection, enquiries should be held. I
demand it. Chaiges of corruption had been
made by responsible people in Gujarat not
only against Mr. Chimaiibhai, but also other
Ministers and political leaders belonging both
to the Congress party and to the syndicate. A
thorough enquiry under the Commission of
Inquiry Act should be ordered. At least the
process should begin now. They must not go
unpunished and undetected. Their crime must
not go unpunished. Why are you delaying
this? An enquiry should be made into the
police firing and police excesses. That is
essential. Why are you not holding it? Not one
enquiry has been ordered, since the Governor
took over, into the earlier crimes against
which people rose and which we all con-
demncd not only in Parliament, but also
outside. The national press has condemned it.
There is no such thing. These steps should be
taken. I think the Central Government has a
responsibility in this matter because its own
hands are tainted. They backed up the
reactionary elements. They wanted to build up
so-called stability in Gujarat with the help of
counter-revolutionaries, reactionaries, birds of
passage from all hues, political time-servers,
turncoats and ambitious people. Today the
whole game has boomeranged on them. I think
they should have the decency to own it up.
They have done nothing of the kind. Once
again, before I sit down, I appeal to the people
of Gujarat who have been generally peace-
loving and law-abiding, bred and brought up, if
I may say so, under the shadow of Gandhiji
and his teachings. These are the people who do
not take easily to methods of violent activities
and so on. And there have been fewer
instances; compared to that, the violence on
the part of the Government has been of a far
greater magnitude. I pay a tribute to them. I
sympathise with those who have lost their dear
and near ones. I pay my homage to the
memory of the martyrs, the students and
others, who fell while fighting for the cause
which we all share and for which the people
all over the country are fighting—the fight
against rising prices, hoarding, profiteering
and black-marketeering, against the intolerable
and impossible conditions created by the
Government of the day along with the
hoarders, profiteers and



155 Re President's Proclamation [RAJTYA SALiHA] in relation to (hn.ja.ral 156
St'Ut

[Shri Bhupesh Gupta] The House reassembled after lunch at

thirty-three minutes past two of the clock, The

monopolists. Today, as we express our | Vice-Chairman (Shri V. B. Raju) in the Chair.

sympathies for the people of Gujarat, 1 would
naturally expect of them also to be very
vigilant while fighting for their just cause
against the designers and the machi-nators of
right reaction, people who want to trade with
their patriotism, who want to trade with their
spirit, suffering and sacrifice, to gain
politically. In the political life of Gujarat,
people who have been ousted or are being
ousted in other States, they want to stage a
come-back, by exploiting the situation there,
by misdirecting the people's legitimate anger
and indignation against the Government. And
I am sure the heroic and patriotic people of
Gujarat who have a great tradition of fighting,
sacrifice and martyrdom will never allow
themselves to be taken into the reactionary
trap. This is all 1 have to say.

Once again, I raise my voice in full support
of the demand for the dissolution of the
Assembly as an immediate step, although I am
conscious that that step by itself will not settle
the issues and problems of Gujarat. And for
the solution of the problem, all honest and
right-minded democratic minded people,
public spirited men and women of Gujarat, all
parties and groups and organisations which
stand for the good of the people, must come
together and charter the course of action. It is
a challenge to the conscience of all of us and I
think at this hour we must rally to the support
of the people of Gujarat not merely cecause
they are made the targets of repression and
attack and insult by some people but also
because of the fact that some people, some
politicians of reaction are trying to capitalise
on their suffering and misery.

Thank you.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at twentyeight minutes past
one of the clock.

SHRIMATI SUMITRA G. KULKARNI
(Gujarat): Mr. Vice-Chairman, Sir, [ am sorry
Mr. Jagdish Prasad Mathur, honourable
Member from Jana Sangh, is not present here.
I wish he were here for my speech also in the
sincerity with which I sat here and heard him.

Sir, it is very sad that while Gujarat is
suffering some political parties are trying to
exploit the situation by making references to
things which are not pertinent to the issues at
all. Sir, while the Jana Singh and other paries
have suffered defeat in the U.P. elections they
have got only one card up their sleeves, and
that is Gujarat. It is most unkind to the people
of Gujarat that the situation there should be
given a political turn and unnecessarily the
agony and the suffering of the people should
be aggravated. This is time when all the sensi-
ble people with their sincere love for the
people and with their balanced attitude,
irrespective of what caste, what creed or what
belief, or what party they may belong to, every
one of us should come to understanding and
help the people of Gujarat. The people of
Gujarat have always shown great sense and
understanding and if in this time of their
difficulty all the political parties and
everybody who is interested in the welfare of
this country, instead of understanding the
problem, aggravate the situation, I would say
that it would be a tragedy and it is not really
worthy of any one of us.

It is my very earnest request to the
Opposition Members also that instead of
making or exploiting our difficulties — I came
from Gujarat— they should help us; they
should help us instead of taking this thing into
an extreme posture. Now, to come back to the
problem of Gujarat, we all know there was a
shortage of food. It was not only that we
suffered from drought. Much more than that is
Gujarat is a traditionally deficit State. The soil
of Gujarat is more suited for growing cotton
and oil with the result that naturally Gujarat
farmers have taken to growing oil
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and cotton which are cash crops and with the
help of the cash crops they have been
perchasing their foorgrains. So traditionally this
is a State which is short of food. And when the
food was not available, it was reasonable that
the people of Gujarat felt tremendously
agitated. This was the basic reason why this
sort of seething anger and wrath was
developing in the hearts of Gujarat. This year
by the grace of God we have got a reasonably
good crop, 1 won't say that we have got a per-
fect crop because we had ativrishti, too much
of rains and flood, that we have not got as big a
crop as we would have wished. But even in the
face of a good crop there is still continuing
scarcity of food, and this started the whole
agitation. Afterwards, the students had also
their difficulties. They had difficulties in the
educational field. They had difficulties about
their mess charges. Students are a very
sensitive section ofi the society. They are
young people. They are emotionally attached to
whatever they believe or they feel. They are the
future of this country. They feel strongly
because they are young about any issue they
are involved in and they put their heart into that
issue. When they have found that they were not
having that understanding from the elders, they
felt agitated. And this has turned into a mass
upsurge. This mass upsurge started when
students' difficulties where not solved on time,
and to that extent I would say that some of us
elders in Gujarat have failed in our duty
towards our student community, which is a
very hard working community, which is also a
very seriousminded community. I am raising
this history only to show how Gujarat agitation
started. Suddenly this agitation has taken a
violent turn. Since 6th of January it has been
going on and from 10th January it became
stronger and stronger and finally there was a
breakdown of law and order. There was no
such guarantee as freedom of speech. The free-
dom of the people was disappearing. Nobody
was safe on the streets. And under these
circumstances President's order had to be
imposed and I am very glad and I fully support
Government stand on this that they thought fit
to impose President's rule there. I am again
surprised to see why my friend, Shri Mathur,
from the Opposi-
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tion wanted to oppose this Resolution. 1 do not
see anything in it to oppose. He said that this
Government is not doing what he wanted.
When the law and order failed, naturally the
Government had to come down with President's
rule. 1 am really not able to understand the
logic of his opposing this Resolution. I am sure
every person in this House is happy with the
imposition of President's rule. I may even say
that I wish it had come a little earlier so that we
could have spared the people of Gujarat all this
sullering and all this deprivation. They have
passed through such dillicult period. All that
they could have been spared if only President's
rule had been imposed slightly earlier than it
came; it came on 10th February. Since then
also violence has not abated. It is a matter for
us to consider as" to what the reason is. After
all people are not agitating merely for nothing.
They have got something to say. They want to
express certain things. But they do not know
how to express those things because they have
no means of communicating with the people in
power or with their representatives. Therefore,
they have taken to this violent form of
expressing their feelings. These feelings have
to be understood by the Governtment as well as
by the representatives of people. Unless these
communication lines are opened up and unless
we try to understand what is in the minds of the
people of Gujarat, I do not think the problem
could be solved. For a long time we have not
been able to establish any communication.
Unless they are invited to sit across the table
and are allowed to have a dialogue with you
and unless they are persuaded to say what they
want to say and what are irritating them and
how they can be assuaged, the problem is not
going to be solved. It is, therefore, my earnest
request to the Government that they should
come closer to the people of Gujarat in order to
understand their difficulties. Sir, the people of
Gujarat are known for their law-abiding nature.
They are very generous and patient people and
history proves that they have been in the
forefront in the freedom struggle in this
country. Gujarat has produced some of the best
leaders in this country and the progeny of such
leaders will not resort to violence and will not
take this extreme
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they have really suffering. It is, therefore, my
request to the Government to try to understand
the psychology of the people of Gujarat, to
understand what they want and to find out how
that could be fulfilled. Just as 1 am appealing
to the Government, I am also appealing to the
young people of Gujarat that they should tell
what are their difficulties. They should calm
down and explain what they want. The most
intelligent person is one who knows where to
put a stop. Anybody can start an agitation.
Anybody can pick up any issue and start an
agitation. But the cleverest person is one who
knows where to put a stop to such an agitation.
This is part of the discretion and I know the
people of Gujarat are very discrete. They
understand where to put a stop. Otherwise they
could not have flourished so well, compared to
people in other parts of the country. For
instance, the industrial progress of Gujarat is
very, well known. This is because the people
there have understanding and they know
where to put a stop, and how far they can go.
People of Gujarat should, therefore, put a stop
to this kind of agitation that is going on.
Government should also make every effort to
understand their problem. I would also say that
the student community in Gujarat should give
a chance to the President's rule which has
come there. Referring to the President's rule,
Shri Mathur said that Shri Sarin has again
been imposed on the people of Gujarat. It is
rather sad to see this kind of analogy. There
are senior officers who have to be employed. It
is not as if we have got a number of
experienced officers. I do not see any design
or mechanism on the part of the Government
in sending Shri Sarin to Gujarat. He is an
experienced officer. We wish that he succeeds
in bringing peace and order to Gujarat.

I have explained how this agitation has
come about and how we all felt about it. I
would ask: What are the issues that are
involved? The basic issue is price rise. We all
agree on that, because there was phenomenal
price rise. Food was scarce. Essential
commodities were not available. This is all
very understandable. Anybody who has to
prepare a budget with very limited
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income knows how difficult it is to meet the
expenses on children's education, to provide
two meals a day for every member of the
family and to maintain a family. I am sure
Government have taken suitable steps and I
understand that prices are now falling. I would
ask the Government that they should persist in
their efforts to make essential commodities
available and to control their prices.

And, Sir, I would request the Government to
supply foodgrains in abundant quantity to this
part which has suffered during the last so
many months for want of foodgrains. There
have been only two kilos per person per
month. With a ration of only two kilos no man
can survive and particularly, the hard-working
labour class just cannot survive with two kilos
per person per month. So, it is essential that
the Government should provide more food-
grains and, at the same, the Government
should try to control the prices.

The second issue that has been there is that
the students have got their own difficulties
regarding their education and they have got a
number of other problems. I do not think that
these are insurmountable problems. Their
educational problems are not really very
complicated and if we can touch the heart of
the problems, all these problems can be solved
and these problems should be solved across
the table and there is no reason whatsoever
why their demands cannot be met. They are
there for their studies and the Government is
there for running the administration and they
recognise that the students are the furture
citizens of the country. Therefore will not the
Government solve their problems? I feel that
this
point should also be taken note of

Another issue which is there is regarding
corruption. All of us admit that corruption has
been rampant there and it has been there
amongst some people in the Government and
some high-ranking officers or high-ranking
people have been indulging in some nefarious
activities. Sir, I am sure the Government will
do something about this, because, here in this
House, the Prime Minister has said that if
sufficient evidence is brought, an inquiry
commission will be appointed. I know that if
some more evidence is available, the
Government will
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consider it fit to set up an inquiry commission
on a regular basis to look into these charges. If
these charges are proved, the people concerned
will be penalised properly and if they are not
proved, then they will be settled otherwise.
But, I am sure, Sir, that this sort of inquiry will
generate a healthy atmosphere all around.
Now, when all these three issues, the price rise
and the supply of foodgrains, corruption and
the students, problems are going to be solved,
then I do not see why this kind of an agitation
should be continued. It is true that they have
won their point and that they have explained
what they want. But now the time has come
when we should show some sobriety and when
we should show some good sense and when
we should come to terms with our own selves
and we must give an opportunity to the
Government, to the President's Rule, to show
its results. No work of reconstruction can be
started unless there is peace all around. Sir, I
would like to inform the House that yesterday
there was a peaceful atmosphere in
Ahmedabad and in certain other places in
Gujarat and slowly normalcy is returning. That
shows that the people of Gujarat are keen to
bring law and order under control and that they
themselvs understand where their interests lie.
Therefore, Sir it is my request to all the parties
that in the interest of the people and in the
name of the people, they should help them. I
would like to make this request to them:
"Please do not do anything whereby the
situation is aggravated or do not further fray
the tempers which are already frayed and lost."

Then, Sir, there is the question of the
dissolution. Today, Sir, nearly 65 persons have
resigned and already the Government has also
declared that it is not keen in forming the
Government and that almost amounts to
dissolution. And, as soon as normalcy is there,
there will be dissolution. Normalcy has started
coming also. But what I am trying to suggest is
that we all, the young people of Gujarat and
the younger generation and the young
J,CT\\\tmet\ from Gujavat and aU others, have
to rise above this particular level. What do we
want in this country'? Do we want that we
should have this kind of constitutional
problems solved in the

[7 MAR. 1974]

in relation to Gnjarai 162

Suite

streets? Do we want that such issues should be
handled by coercion and by violence? This is
not worthy of us. Sir, the people of Gujarat are
the inheritors of Mahatma Gandhi. 1 do not
want to say that we all become Mahatma
Gandhis or sages. But we are proud of the
Father of the Nation. Normally, Sir, I do not
like to take his name. I feet at bast I should not
be quoting Mahatma Gandhi or taking his
name. But I should still say that every single
child or every single student of Gujarat is the
grandson or the granddaughter of Mahatma
Gandhi and it is not worthy of him or her to
conduct himself or herself in such a fashion as
to allow history to judge them adversely. 1 hey
have made their points and they have shown
how to handle the situation and they have
proved their integrity and they have also shown
what they expect from their elected
representatives. But there is a limit to
everything and the constitutional problems
cannot be solved in the streets. Therefore, the
question is whether we want to support our
system or not" Democratic system is what we
want. Even the students want democratic
system and so also the other parties and all the
hon. Members sitting in this House as well as
the ruling party. So there is no contradiction,
and there is no difference of opinion, as far as
democratic processes are concerned. If this is
our love, and if this is what we want—that we
want to establish democratic processes and
create traditions in this country whereby our
posterity will be proud of us and say, "Here is a
nation of sixty crores of people who
experimented on democratic lines and
succeeded in establishing it",—then it is as
much the duty of the students as well as us in
the Government to see that democratic process
is preserved. And this can be preserved only
when it is taken care of in a calmer atmosphere,
in a more peaceful way, and not with emotions
and when we are too much excited. No decision
that is taken in excitement can ever be healthy,
because it might recoil on us somewhere and it
is bound to go in a wrong way. . . Crime Belt).
This is my suggestion. If we want democratic
processes to come in this country, we must
become calm first and establish normalcy and
help the Government. I am sure thai
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Government does not have any intention of
deluding the people of Gujarat. But first it is
essential that at least normal civic life should
be permitted to grow. This is my request both
to the Government as well as to the students.

So I would like to urge, Sir, that this
Resolution about the President's rule is a very
healthy thing. And further decisions should be
taken across the table where the boys should
have the courage to come to terms also. After
all, they are our own students. They are our
own children. Why should they be in
difficulty in discussing or in holding parleys
with our leaders, our accepted leaders? They
are not going to be harsh on them. Everyone
has charity and affection for them. Nobody
wants to coerce them. . . (Time Belt). Just one
minute. They should hold discussions. But all
this has to be done with saiier. peaceful and a
quiet mind rather than giving way to
violence.

Thank you.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Niren Ghosh.

SHRI NIREN GHOSH (West Bengal): Sir,
Gujarat is a place where so long the caricature
of democracy was practised by the ruling
party. Now, only the carcass of democracy
has been left—the carcass of democracy. It is
stinking, corrupting and vitiating the whole
atmosphere. . . (Interruptions)

Sir. 1 was amused to listen to Comrade
Bhupesh Gupta's speech. He has spoken
exactly what the Government wanted to be
said on the floor of the House,—as the chief
adviser to the Government of India and into
the chamber of the Prime Minister as well as
on the floor of the House. Look here, he says
that now there is no alternative before the
Government but to dissolve the Assembly.
And he echoed this today. Not before.
Wonderful. This is how he practfses his
Marxism and Leninism and fights right
reaction. Sir, I need not in his absence go into
this any more.

Ay hpened o Guparat? s i ot g fret that the
Ehlmanlalbhal oronn of

Darji, the DPCC President, before the election
took place, in order to topple the Chimanbhai
Ministry? And Mr. Darji was carrying those
resignations in his pocket biding his time so
that if Chimanbhai was toppled, he could step
into his shoes. Perhaps that was also the wish
and desire innermost of the high-ups in Delhi
who say they rule India—in fact, they misrule
India. With the encouragement of Kantilal
Ghia, Darji, Chimanbhai, etc., with en-
couragement, aid and abetment of these
factions, large-scale smuggling took place to
Gulf countries in vanaspati, lice and what not,
because there is a rupture between the Gulf
countries and the USA. They used to get the
things from USA. The prices are so high. All
those things were smuggled and this rupee part
of it has gone to UP and Orissa election fund.
And Chimanbhai also contributed to the UP
election fund in that way along with Kantilal
Ghia, Darji and others. They have done it And
always the sacrificial lambs are the people of
India; it is they who have to suffer. Now, I say
again there is double standard. I repeat it. In
1959, comrade Bhupesh Gupta talked of
Jawahar-lal Nehru as if he was above politics.
I would like to have a debate on the lessons of
Marxism and Leninism on the floor of the
House. In 1959, our Prime Minister was then
the Congress President and her father was the
Prime Minister. Ultimately Feroze Gandhi said
democracy is being murdered. And Feroze
Gandhi was ignored by Shrimati Gandhi for
that purpose and he used to live alone. And
ultimately Jawaharlal Nehru succumbed and
cooked up an agitation though E.M.S. Ministry
had an absolute majority, and on the basis of a
cooked up agitation they had not the slightest
hesitation to dismiss that Ministry. Here what
they conspired was this, the High Command of
the Congress including the Prime Minister, felt
Chimanbhai was a usurper; he is not to their
liking; everybody knows how he came to
occupy the Chief Ministership against the
wishes of the High Command. If he is toppled
and the Assembly is kept in suspended
animation—they have a huge majority-then
their pet boy can again become the Chief
Minister. So, Jo not dismiss the
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Ministry. On a false pretext in 1959, the
Kerala Government was dismissed. Mr.
Bhupesh Gupta used to say those things then.
Now he forgets them. Now he cleanly forgets
them. But here there is no cooked up agitation.
There is an entire uprising of the people. And
there is bound to be. They say it is violence.
Whose violence? It is the violence of the State
which is ruling high in Gujarat, not the
violence of the people. The people have not
used firearms. Whatever reports we have
received in the press—as you know, the press
is controlled either by the Government stooges
or by the monopolists who always toe the line
of the Government, mainly thgir views—they
show only "stone-throwing mobs". That is all
we have got. But here what have we got? Even
Mr. Bhupesh Gupta was forced to relate one
incident and Mr. Mariswamy also related one
as to how the army behaved. They forget one
thing. You have made a carcass of democracy.
You have made the army and the police and
the CRP, these engines of repression, behave
as they are doing. We are told the army is to be
used for the defence of the borders. Now, this
army has been used in Gujarat to shoot down
people, to shoot down innocent people. You
have created in the minds of the people of not
only Gujarat, but all the people of India, hatred
towards the army and army action.

3p.M.

You have been bringing the army of India
into  disrepute. And remember the
consequences that may follow. I would also
take this opportunity and tell the Jawans of the
Army—they come from low families, kisans.
and all that—that nobody has a right to shoot
down his brothers and sisters. Is the Army
made up for that in a democratic country? It is
the very opposite that you are doing. And you
think thereby they will gain. Let the Army
Commanders. Generals, Infantry and the
entire CRP corps remember that they cannot
carry on in this fashion. When ultimately the
day of reckoning comes, this Army wi\\ be
suppressed and a cleavage will occur in the
Army as it has happened in each and every
country. Not everybody is the slave of
reaction, whether in
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the Government servants or in any category of
people, the Gujarat soil has been reddened
with the blood of Gujarat people from where
Mrhatma Gandhi came to preach non-
violence. And in his name, you have
committed the most barbarous and violent act
and taken the blood of the Gujarat people. If it
is possible, perhaps, in Raj Ghat, Gandhiji
would have shivered in his entombed place tor
what you have done in Gujarat. They say, this
is the abnormal situation. 1 say, this is the
most normal situation. If the people sur-
rendered to corruption, surrendered to
downright repression, then, I think, the entire
India would have become a vast burial ground
or burning ghat. That the response of the
unarmed people of Gujarat should be
spontaneous and massive that it enlivened the
entire State only proves that the ancient peopie
of India are still alive. And the coming days
will show them in their proper colours again
and again. They day of reckoning may not be
far off.

The politics of India are again in the
melting pot. Let not the Government for get it.
You forget 1971. You have romped home in
Uttar Pradesh with what per-c Mage of
votes? A majority with 31 to 32 per cent of
votes. Is it democracy? One-third of the votes
and you say that, "we rule on behalf of the
people." You have done that with what?
With the black money from Gujarat, from
the jute magnates, from die textile magnates,
from the sugar magnates and from what
not. And you expect that the people will
surrender all along and accept all those
things. I say, what the Gujarat people did and
are iloing are the most normal things.
They are alive; otherwise, they would have
been dehumanized, and they would not
be people. They are people, at least.
They have stood up the test of time. And
Mr. Borooah is not here now. In my absence,
the other day, he gave a lecture on
Marxism-Leninism, and Gujarat's working
class was not involved in Ahmedabad. Who
does not know the working-class, that every
worker is not an angel or a God or a
revolutionary? I do not blame the Ahmedabad
working-class. There are black-sheep. Apart
from that, you should remember that the
first skirmishes are brought in a
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society by the most sensible section of the
society, that is, the students and youth.

When the working class come into the fray,
they do the last battle and it becomes a holy
battle. That is the lesson of history in each and
every country of the world. Mi. Borooah does
not have any idea about Marxism and
Leninism or he chooses to forget what he
knows. That is quite another thing. That is
quite a different thing. 1 his is the condition
when only the students have reacted. When the
peasantry will react, when the working class
will enter the fray when the entire people will
join, then the final show down will come.
Everybody knows that. So, let us not get away
from that. The sympathies of the Ahmedabad
working class was and is with this movement.
The protest of the people of Gujarat is with
this movement and not against it. They have
never sided with the Government. Now, this is
what is being done.

Now, you see legislators are being forced to
resign under coercion. Why does not the
Constitution give the rijrht of recall? If the
legislator who takes the mandate ot the people
betrays the people of the constituency, that
constituency should have the right of recalling
that Member. The day proportional
representation is granted which will reflect the
proper correlation of the forces in India,
Congress rule will crumble in the country.
They will never get 50 or 55 per cent of the
votes all along. They have come to power
with less than 50 per cent of the votes
claiming to sweep in the name of the whole
people. What a truthful people they are? They
only believe in truth and ahtmsa. They claim
that they are Gandhiji's disciples.

Now, Sir, if there was a right of recall, they
would have been recalled from each and every
constituency. Why did they flee their
constituencies? Where did they take shelter?
They took shelter in Raj Bhavan and in Delhi.
What can the people do? They only went on
deputation to them. Only a hundred or two
hundred students, not more than that. Had they
been in their constituencies, thousands and
thousands would have surrounded them and
demanded their recall. Since there is no
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provision for recall, what will the people do.

They were totally isolated from the people.

Now, you have fallen in a moss. You cannot
escape the dissolution of the Assembly. You
were happy with your pet boys Kantilal Ghia
and others since you were in the majority.
Same was the condition in Andhra. In U. P.
Bahuguna was inducted into power two
months before in a most arbitrary manner. Free
kerosene, ghee and many other things were
distributed but still 31 per cent of the votes
only. You wanted that to be repeated in
Gujarat. Fortunately or unfortunately lor you,
the tables have now been turned and for this
Shri Bhupesh Gupta now blames the reaction.
Well, how does it hurt us? If that reaction and
this reaction come to mortal blows with each
other, it does not harm the democratic forces, it
does not harm the left forces. If the reaction is
divided even and comes to deadly blows, it
benefits the people. The democrats can rally
together and the entire people will gradually
veer round to them like a magnet. Setting one
reactionary force against another should not be
the purpose of any democracy. I do not say
that every Congress M.P. or every Congress
man is a reactionary. We never said that. How
can I say that? After all, even if 31 persons of
them are voted in U.P., are those 31 persons
reactionary? People have got to be won over.
There are reactionaries but the people are not
reactionaries. It is the people who will make
history, not a few leaders. It is the people of
India who made India independent, not
Gandhi, Jawaharlal M any other leader.
History is made by people, not by leaders. Yes,
of course, leaders have a certain role to play at
some time or other, coming at the top of the
event. They can play a leading role in favour
of history, they can play a reactionary role and
try to turn back the roles of history at a
particular moment but ultimately it is the
people who make history. So, I say: Where is
violence? If there is any violence, carry on
with that. I have narrated, everybody has
narrated, even Comrade Bhupesh Gupta, the
chief adviser of yours, has narrated that it is
from the Government side and not from the
peoples' side, not from the Gujaratis, the
people of
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Gujarat. So, what I should say, the entire India
should go the Gujarat way. I have told it,
again | repeat it because against vast 10 lakh
military, against the rising of Budgets from
Rs. 200 crores to Rs. 2,000 crores this year, I
do not know whom you are going to vote, |
am not sure about it. The only excuse that has
been given on all these occasions is that it is
due to Pakistan. Now that has also gone. Yet,
the budgets are going up and up. This army is
being built, if I say so, to cow down the
people of India in the same way as it is being
utilised for Gujarat. Yes, that is the ultimate
function of the army in the bourgeois State to
act against the people; as it is done in Chili
you want the army to act that way.

SHRI RANBIR SINGH (Haryana): Against
saboteurs.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Kindly make your last point.

SHRI NIREN GHOSH: Sir. my colleague,
Shri Bhupesh Gupta, spoke for 50 minutes. I
was here. How many minutes have I spoken?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You have taken 17 minutes already.

SHRI NIREN GHOSH: Seventeen minutes
only. He spoke for 45 minutes.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Why do you compare yourself with
him? Anyhow, please make your points.

SHRI NIREN GHOSH: I do not lose my
balance nor do I make useless harangue. That
is not my way at least. That 1 never do.

So, I say. in the present context of India
each and every State, the entire people of India
should face the bullet, standing still, die in
thousands, if required, rather than submit to
this corruption, to this ruin, to these monopoly
bourr--:s, landlords. Where is Jan Sangh
today? What is ihe announcement yesterday?
Free trade of coarse grains! Oh, I heard all
these benches speaking in favour of free trade
of grains and higher procurement price in the
name of farmer to feed the landlords. They
were doing it. The decision of the takeover of
wholesale trade did not hurt them and now
they stand on
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the same platform of Jan Singh. After < this
announcement. Shri Bhupesh Gupta makes
distinction between a reactionary and a
reactionary. What is 'reactionary'? All these
Birlas, Tatas and the big zamin-dars. all the
landlords, almost 60 to 80 per cent of them are
within the Congress. Others may be divided
within them. Had the landlords been on their
side, they would have ruled in many States but
they did not rule because the landlords and
kulaks are not with them. That is why you take
it for granted that you will get all the votes.
That is how things are happening in India and
now they say reactionary and reactionary. I say
both are reactionaries. History can establish the
fact that those who want to serve reaction, do
not want to distinguish, do not want to dub one
reaction as progressive. There are many
democrats within the Congress; there are
democratic people within the Congress people.
But they think of their career. Knowing fully
well what is happening, they surrender. That is
what is happening. But things are coming to a
stage when these democratic people should
leave Congress and come out openly and all the
left and democratic forces should come
together. That is what they should do if they do
not want to serve monopolies, if they want to
serve India and if they do not want to serve
reaction. At present, kulak people are made to
serve-some of them—reactionary, bourgeois at
the Centre and in some of the States. So, Sir, it
is perfectly legitimate that people should have
gone to the legislators to demand their
resignation. It was done in a peaceful way.
There was no coercion. All the coercion was on
behalf of the Government.

Now I should ask one question. When Rome
was burning Nero was fiddling. When Gi'jarat
was burning, why did not the Prime Minister or
Mr. Umashankar Dikshit visit the State? Shri
Gupta mentioned only Mr. Dikshit as the Home
Minister. He just by-passes the name of the
Prime Minister. After all, for the Congress, she
is still one of the biggest draw. For the ultimate
decision, they come to her. Was it not the duty
of the Prime Minister? She stttA commands
influence somehow or other; it is unfortunate for
us but still she has some influence; I con-.
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cede some though it was erosion, heavy
erosion; from 53 per cent to 32 per cent-heavy
erosion and there may be more and more
erosion. Still, as Prime Minister of the country,
she and Umashankar Dikshit, both of them
should have gone and tried to sort out things.
That is why I say while Rome was burning,
Nero was fiddling. They were with their
stratagems of trying to sort out in a way that
Chimanbhai, the rebel, is bundled out and their
stooges can be stalled somehow. That is what
they thought. Now I should say not only the
Assembly should be dissolved, elections must
be held immediately. It is another stab in the
back of democracy, it is another stab in the
back of the Oujarati people if elections are not
held immediately. This Assembly should be
dissolved and within 3 months, elections
should be held. If not. what is the purpose. Sir?
The purpose can only be to siphon out money
from the Centre, distribute it there among all
those people, bribing them, creating divisions
and then when they think they can influence
the people, then fight elections, so that by dint
of black money, they can again come to
power. That is a conspiracy to which my
colleague. Shri Bhu-pesh Gupta is a partv, it
seems from his speech. So I demand ...

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You have taken half the time of Mr.
Bhupesh Gupta.

SHRI NIREN GHOSH: ... that elections
should be held within 3 months and if not, all
the democrats and the entire House should
protest against this diabolic and criminal
conspiracy if elections are delayed there. I
would advise. I would call upon the Gujarati
people not to call off their agitation not only
till the Assembly is dissolved but also till the
date for the election is fixed.

THE VICE-CHAIRMAN (SHRI V B.
RAJU): Please finish.

SHRI NIREN GHOSH: So I would demand
an all-party parliamentary probe which should
be officially sponsored by the Government to
probe into the happenings in Gujarat. Only
then will the real truth be. revealed and all the
things will come out. Perhaps even a
Commission
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under the Commissions of Inquiry Act may
not be able to do justice; only a parliamentary
probe will bring out the whole thing. Of
course (hey do not call us reactionaries; they
call us left. 1 say that the truth should be
found out. If the Government's hands are not
stained with the blood of the Gujarati people
as they claim, if their hands are not criminal,
they should accede to my demand that there
should be a parliamentary probe officially
sponsored by the Government of India to get
at the root of the whole thing, failing which . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU); You have made all your points.

SHRI NIREN GHOSH....
democracy will start stinking.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): I have allowed you all the time you
needed. Mr. Malaviya.

SHRI NIREN GHOSH: All right.

THE VICE CHAIRMAN (SHRI V. B.
RAJU): Thank you.

the carcass of
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"THE VICE-CHAIRMAN (SHRI V. B.
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SHRI S. G. GORAY (Mabharashtra): Sir, the
ship of the State is going to face rough
weather and red signals are going up in State
after State. 1 think what has happened in
Gujarat is a red signal of which all of us
should take proper note.

Very interesting theories were brought out
here to explain what has happened in Gujarat.
At first, the official interpretation was, as
usual, that the opposition was taking
advantage of a very difficult situation; and Jan
Sangh was singled out as the culprit.

Then we heard a fascinating theory that was
given to us by our Petroleum Minis-
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ter that, well, what has happened in Gujarat is
not a real mass upsurge at all. Drawing on his
knowledge of Marxism he said that this was
the work of petty bourgeoisie, landlords and
the lumpen proletariat and therefore he
warned all those who called themselves left
not to get mixed up with this sort of thing
which was not a mass upsurge at all
something that should not be encouraged by
anybody.

Today I was a bit happy when I listened to
Mrs. Kulkarni who admitted that this was a
mass upsurge. People were fed up and there
was no food, scarcity everywhere, prices going
up, students agitated and therefore there was a
mass uprising. And I heaved a sign of relief
thinking that after all the Congress is now
moving on the right tract. But I found that I
was under an illusion when I heard just now
the speech of my friend, Shri Malaviya,
because again he reverted to the same old
thing and as is almost inevitable with him he
brought in CIA and foreign agents also. I am
really sorry that after this agitation which has
continued for nearly a month and half, an
air't™ion in which nearly 70 people have been
shot dead, it has still not yet abated. May be
that yesterday was a peaceful day. That does
not mean anything. You cannot say that peace
has got stabilised. In spite of all this there are
still people in the ruling party who would like
to say that this was a sort of contrived thing,
and it was an agitation that was organised by
people who really had no roots amongst the
masses. | would appeal to the Party in power
that at least now when so many things have
happened they should have a proper outlook.
They should try to understand things and if
they try to understand things they will find it is
simple. If they want to call spade a spade, you
can very well describe this as a real, mass
upsurge of the people who were fed up with
the administration and the powers that be
whom they wanted to give a short shrift. This
is a simple thing. There was no CIA. there
were no foreign agents, there were no mal-
contented people—nothing of the sort. People
rose on their own and therefore out of that
conviction I described it the other day as mass
uprising of the people, by the people and for
the people,
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There is no single political party at all behind
this. There may be a lew political persons here
and there. But 1 dare say that in the sense of
controlling this movement, in the sense of
guiding this movement, Sir, there was no
political party at all. The writ of the political
parties does not run there. May be in a place
like Ahmedabad it is there. So many people
are saying that the Jana Sangh has done
something. It may be so. But, even the Jana
Sangh, with its organising ability and with the
voluntary forces that are at its command, I do
not think, it has the capacity to organise a sort
of Gujarat-wide agitation throughout the
State. Therefore, the first thing is to have a
correct perspective on what is happening there
and what has happened so far not to blame
somebody and not to encourage the tendency
of finding some scapegoats. The first thing is
to understand the thing as it is and accepting
the right of the people to rise in revolt against
any party, whether it is a party of the
Communists in Kerala or whether it is a party
in power, the Congress Party, in Gujarat. Sir,
beyond a particular limit the people cannot
suffer and should not suffer. Therefore, my
first reaction is. Sir, that J would like to con-
gratulate the people of Gujarat, not because a
particular party was involved and not because
a particular party was in power, but because
the people have helped us reaffirm our faith in
the will of the people and our faith that the
people will fight back.

Now, what were they fighting against? This
is the second question. Sir, apparently, as
everybody has acknowledged now, there are
two or three main causes. One was" the food
scarcity. While speaking about the food
situation in Maharashtra, Sir, I had pointed out
that Gujarat, Maharashtra and certain other
places are the chronically scarcity-hit areas
and even in the best of circumstances they are
short of foodgrains. But this is an old story.
This year particularly, suffering from the
effects of what happened last year and the year
before last, the people expsrienced scarcity
which was widespread. Only in the year 1973-
74 there was some improvement in Gujarat,
yes, in the area of cotton and in the area of
groundnuts. Now, Sir,
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this food shortage was very acute but it was so
not only in Gujarat but also in Maharashtra.
But Maharashtra has not risen in the way in
which. Gujarat has risen. But those few who
are reading the newspapers will find that the
same resentment and the same frustration and
the same despair are there and they are there
in Bombay, in Poona, in Akola, in Mal*-gaon
and in so many other places and it has
manifested itself now through gheraos, through
bandhs, through morchas and through
processions and, on the side of the
Government, there has been tear-gas and
police firing. This is what is happening not
only in Gujarat, but also in Maharashtra, and it
is quite likely that it will spread to other places
also if you are not in a position to curb the
situation or control the situation. So, the first
cause is that there was food scarcity. The other
was the rise in prices. [ am not trying to isolate
these two causes because they go together.
But, when we are trying to enumerate the
causes, 1 would say that the first was food
scarcity and the next was rise in prices. Sir.
how much should they rise? Here in this
House, Sir, most probably this year also, as
usual, when the Finance Minister comes here
and speaks on the Budget, he will again say
that it is their constant endeavour to watch the
prices and to curb them. Sir, this is the fourth
year and the prices are not being curbed and
the prices are not getting stabilised, and they
are galloping ahead and there is no knowing
when they will stop. Sir, when the prices rise
and rise three times or four times over, what
can the poor man do? He gets desparate. And.
1 say, Sir, with all humility that none of us
really understands or experiences the pangs of
the poor man who really cannot afford to buy
anything. Sir. we somehow try to get our two
meals, good meals. We somehow try to get
butter. We somehow try to get 'ghee', this and
that. But even oil is becoming something
unattainable, so far as the common man is
concerned. Only the day before yesterday, I
showed you the rice that is being distributed.
And just now. ten minutes before this, the
Food Minister. Shri Maurya. came to mc and
said that he visited in cognito some shops in
Bombay and found that the shops wove giving
rice and other things which were
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not fit for human consumption. He said that
he found that in some shops it was like this.
What do you expect the common man to
do? Does he want a Jan Sangh man to incite
him? Does he want a CPI man to incite
him? Does he want a CPM man to incite
him? Or does he want a Socialist man to
incite him? He is on fire already. He does
not know where to turn. And as the saying
is: The worm also turns. If the worm turns,
the people will also turn. Now, this is the
other thing.

The third thing is—I am very sorry to
mention it, but this is an indication—to
what depths of corruption your adminis-
tration has sunk. It is all right for me or Mr.
Malaviya to say something very harsh about
Chimanbhai  Patel. But had that
gentleman not resigned and had he continued
in your party, I ask you: Would anybody
of you have get up and accuse him like
that? None. Now that he has severed
his connection with the Congress, now that
he has threatened to form another party,
Mr. Malaviya gets up and waxes
eloquent and says that he did this and that and
he was in collusion with this person and that
person. But, Sir, you must admit, you must
tell us frankly, thatinspite of the fact
that you knew that this was the
situation, you allowed him to function as
the Chief Minister foi quite a few days.
And had this agitation not taken place,
Chimanbhai Patel would have quitely
continued for the rest of the term. What did
he do? This was admitted by the Food
Minister that this year the groundnut
production was nearly twice what was
produced last year. And still prices
would not come down. Why? This was
because Chimanbhai had an interest in it.
And he saw to it thatoil can go out and
groundnut can go out of India. And in
spite of a bumper crop of groundnut, the
prices of vanaspati and oil would not come
down. The same thing is about cotton. When

such things are happening, when your
Ministry is there, when many of them
are involved in these sorts of corrupt

practices, what is the use of blaming people,
Sir?

What was the reaction of th« people? The
reaction of the people was not to  do
away with Chimanbhai

[RAJYA SABHA]
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alone. In all seriousnsss, it is being asked: All
right, Chimanbhai has ;;oiie. but what about
others? Even th» gracious I»dy who spoke first
and who has a pretty close knowledge of what
is happening in Gujarat, says now: Let there be
peace. You cannot order peace Jike that. You
must try to understand, what was the nature of
the protest, why is it that so violently the
people of Gujarat were dissenting from the
Congress? You will have to understand it. You
must go deeper into this. The protest was there
because they did not want only the removal of
Chimanbbhai but they wanted the removal of the
party. I hey do not have any hope about the
party, because the whole party machine had
gone corrupt. There was in-fighting in the
party, whether it was Mr. Chimanbhai or Mr.
Darji or anybody else. They thought that they
were birds of the same feather. So, therefore,
they wanted to remove them lock, stock and
barrel. That was the whole idea. And' unless
you understand this, your reaction will be
faulty. You would not dissolve the Assembly.
You say: Let us keep the Assembly as it is, let
us keep it In suspended animation; we can
again put our nominee there. If this is your
calculation, I tell you, with humility, but very
frankly, that this is not what the people want.
People have seen that this particular party, so
far as Gujarat is concerned and so far as the
people are concerned, is out of the picture. 4
P.M.

SHRI UMASHANKAR DIKSHIT: When
you say that this is our intention, is it on the
basis of the facts of the situation?

SHRI N G. GORAY: Shri Dikshit Ji, with
all respect to you. this is what you did in Andhra
Pradesh and Uttar Pradesh. You keep the

Assembly suspended, introduce President's
rule and wait for your opportunity. What
happened in Andhra Pradesh and Uttar

Pradesh is  entirely different from what is
happening in Gujarat. It is not this party or that
party. It is not Telangana Praja Samiti or
Andhra Karyacharna Samiti. It is the people
of Gujarat. It is not this Samiti against that
Samiti. They have now started Nav Nir-man
Samiti. Who is their leader? Who is guiding
them? Nobody. Iti«a real mass
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uprising. It is they the people who are trying to
understand the situation in their own way. So
don't blame this party or that party. Don't try
to plead excuses. Please try to understand the
basic facts which are involved in this. As I
said before, I would really like to congratulate
the people of Gujarat. At the time of giving
the slogan of 'Quit India', Gandhiji said,
"There is no leader henceforth. Let the Indian
people rise against the British. Everybody is
his own leader." That is what he said. That is
what has happened in Gujarat. There is no
leader. There is no Socialist Party or the lan
Sangh Party or any other party guiding them.
Nobody is guiding anybody. Nobody is
controlling the movement. Therefore, my
humble plea is: Don't try to play with the
sentiments of the people of Gujarat. (Time bell
rings) Sir, as you know, I am a very
disciplined Member of this House. As soon as
YOU ring the bell, I take it that this is your
warning. Whatever I wanted to say has been
said.

Lastly, I would say that please dissolve the
Assembly. Don't stand on prestige. The Prime
Minister said, "Let there be peace and then we
shall think of it." I do not know whether the
people of Gujarat will respond. If they
respond, well and good. I am not going to tell
(hem to do this or that and they are not in
need of my advice. I would call it a peaceful
revolt. It is not a violent revolt. Something
might have happened here and there. It is they
who have lost more. 1 do not think many
police people have been killed. They have lost
70 or 75 people. It is a peaceful revolt. Please
try to understand the genesis of the revolt. It is
a mass uprising. The people of Gujarat rose in
revolt when their patience came to an end,
when there was no hope of any good thing
from the Government and when they knew
that it is not only Chimanbhai Patel but the
entire party which should be thrown out.

Lastly, I would say a few words about
coercism. So much has been said that people
are coercing ML As. What is this coercion.
When the people have given their mandate.
Do you mean to say that in whatever manner
they may behave whatever corruption they
may indulge in,
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they must be allowed to run the Government
for five years? Is that the contention? Is that
the argument? Or do the people have a right to
say that they would not allow any nonsense to
go on like this? There may be a constitutional
guarantee ur a constitutional provision that
once elected, you can stay in power for 5
years. But it applies when the situation is
normal. When people's patience has run out
and when such things are happening, you
don't open the book of Constitution and read
to the people that they must keep quiet for 5
years because they have given the mandate
whether they may be hungry or the
Government may be corrupt. This k not going
to happen. Such uprisings do not take place
according to the copy book maxims. I am glad
that the Indian people are finding out some
sort of an alternative to a recall. If there is no
recall they say all right, we go to him and all
the voters go to him and tell him, "You must
come out. you should resign as you are unfit
to be there." Try to understand this. Don't try
to find out scape-goats, don't try to spin out
some fanciful theories as to who is a lumpen
proletariat and who is a bourgeoisie, this and
that. This sort of thing will not help ...

SHRI HARSH DEO MALAVIYA: 1
do not absolve the Congress Administration
of its sins of omission and commission.
Please do not misundertand me

SHRI N. G. GORAY: I am only requesting
you to move a step further. The
Administration does not work on its own.
There are the masters who are guiding the
Administration. And if the Administration
does not reform itself for years together, if it
sinks deeper into corruption, then the
suspicion is that the servant is what the
masters are. Therefore, along with the servant,
the whole thing is thrown out That is the
thing. A Marxist like you should understand
the roots of this mass upsurge, and not try to
belittle them, do not try to show contempt to
them. Try to understand and be thankful that
it is a peaceful upsurge and not a violent
one.

SHRI YOGBND'RA MAKWANA
(Gujarat): Sir, many things have been said
regarding this agitation in this House to-
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[Shri Yogendra Makwana]

day and some details have been given by the
hon. Members. So, I do not want to go into
the details of the agitation. Sir, 1 would like
to point out in the tirsl instance that when the
agitation was started first, who has started
it? It was started by the students. But the
first thing which the students did was that they
went to a brothel  which was in the
sophisticated locality = of the city of
Ahmedabad and they attacked that brothel.
That means, when this agitation was started,
it was started against all the evils in the
society— it may be against the evil in the
political field or against corruption or against
the Government machinery. The students who
were agitating against the social evil were right
and just. Mr. Goary has said here that no
political party is involved in the current
agitation. I have great regard tor hon.
Goray Saheb. But I will have to give him
some examples so that he may be
convinced that some political parties did
play their role in the current agitation.
And that role was not good, I must tell you.
Sir. Their role was a negative role. I know
Goray Saheb since many years and he
knows Mr. Uttambhai Patcl, who is a great
social worker and who is a great worker
in the Adivasi community. He is
prominent amongst the  Adivasi people
since years. And Mr. Utthambhm Patel was
attacked by some elements. Who were they?
Were they students? 1 don't think that the
students attack a  social worker. They
were the elements which were supported
by some of the political parties and
motivated by them. Some people
attacked my house. Why?  Who were
they? I know them. Because 1 am a Harijan.
they attacked me. I know who attacked.
They were all Jan Sanghis and R.S.S.
people. . . {Interruptions). Goray Saheb says
that no political party is involved in this
agitation. I can give hundreds of instances
in this House in which the political parries
misbehaved or played a dirty role in this
atiitation. In the beginning, it was a right
agitation  of the students and univsrsity
teachers. Rut the political parties did play
(heir dirty role in this agitation. Nobody
can deny it. Who attacked Mr. Narsi
Makwana, who is a Harijan? Those evil
elements in Jan Sangh
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and R.S.S. attacked Mr. Narsi Makwana. Sir,
all the local papers and the press have given
details about it. Nobody can say that it is not
an attack. It was an attack. Narasim
Makwana's house was attacked. My house was
attacked. Uttambhai's house was attacked. Last
night I received a telephone call saying that
Uttambhai's father has expired in a hospital
and these people were not allowing the dead
body to be lifted from the hospital. I had to
ring up Mr. Satin and tell him ihat the dead
body is lying in the hospital for two days and
they were not allowing them to lift it. Who
were they? Are they students? Who are they?
Can you tell me? I do not think that students
will do like this. Students will not stoop to this
level of not allowing the dead body to be lifted
from the hospital. They were definitely from
some political party.

Sir, the current agitation in Gujarat has brought

many issues to  the forefront. It has
revealed all parties in their true
colours, as I have described just now.

These parties always talk very high but act
only for the narrow party political
considerations. Mr. Mathur blamed Congress
for all tins. He blamed Congress for all this
trouble in Gujarat. But, he does not know
who are the people who are playing
behind it. I request him and his party for
introspection. He claims that his party is
democratic. But, Sir, we can nidge them only
by their actions. On the one hand they
claim to be a national party having national
policies. But they are exposed like Jekyll
and  Hyde in Gujarat. In one breath they
talk of national solidarity and they are never
tired of saying Bharat Mata ki Jai. In the
current agitation in  Gujarat they are
completely exposed, as rebit reigionalist.

Sir, they are trying to exploit the genuine
people's grievances for their narrow political
ends in the midst of the current agitation in
Gujarat or the dissolution of the Gujarat
Assembly.

Jan Sangh is making herculean efforts to
mix national projects like Narmada with the
local issues and is trying to misdirect the
whole movement against the Central
Government.

In the name of Narmada Jan Sangh is trying
to whip up mass frenzy in Gujarat,
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while the same party in Madhya Pradesh is
agitating against the Narmanda Dam height.
Why don't they ask their counterparts in
Madhya Pradesh not to agitate against this
project—Narmada Project. Jt is a national
project and a request Mr. Mathur to advise his
fellow beings in Madhya Pradesh to keep
quiet and not to shout about this Narmada
Darn. It is a national project. It will help the
nation. It will change the face of the nation
and there will be green revolution in
Rajasihan and Gujarat if this Narmada Dam is
there. So, let him advise his counterparts in
Madhya Pradesh not to shout against Narmada
Project.

Sir, this country has been invaded and
subjugated many times in the past on account
of lack of political and national unity.

Mrs. Gandhi has provided a great unifying
personality in this country and the Jan Sangh
leaders are trying to distort her personality for
their narrow selfish party motives. Thanks to
the students of Gujarat and Nav Nirman
Yuvak Samiti who declared that they are not
at ail interested in the negative slogan of
Indira Hatao. They have recently declared
that. But, who pastes such posters on the walls
of the Ahmedabad city? It is Jan Sangh. I ask
Goray-sahib who is doing it? Mala-viyaji has
rightly said that there are some big business
guns who are paying them to paste these
posters on the walls of Ahmedabad city with
the slogans of Indira Hatao. Who gave the
advertisement in Jan Satta'l A full page
advertisement which costs some Rs. 6.000. I
do not think students can spend Rs. 6.000 on
this advertisement. It is you people who have
provided money and you have given it in the
name of students to blame the student
community and to blame the teachers of
Gujarat who are not so. I tell you, the students
of Gujarat and the teachers of Gujarat were
right and their agitation was right. Their
agitation was against social evils, against
corruption, against the rising prices, but their
agitation was not against Indira Gandhi nor
against the Congress Party.

SHRI JAGDISH PRASAD MATHUR: Not
even against Chimanbhai.
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SHRI YOGENDRA MAKWANA: i
do not want to say anything about Chimanbhai
here.

SHRI N. G. GORAY: He will again
become the Chief Minister!

SHRI YOGENDRA MAKWANA: That
will also come, Mr. Mathus. (Time Bell rings).
Hear me patiently and that will also come.
Some political parties are indeed interested
there—I do not want to go into the details of
the agitation and speak more about it. But |
would definitely like to attack tliis J ana
Sangh Party which has played havoc in
Gujarat and is playing havoc in India. Don't
laugh Mr. Mathur— you are playing with the
lives of people. Don't laugh. A day will come
when you will realise this thing.

Mr. Mathur has said something here about
class war and about attack on Hari-jans and
Muslims. I will just describe how these Jana
Sanghese attacked Mr. Uttambhai Patel, Mr.
Narsi Makwana, me and several others. They
did not allow the dead body of Uttambhai's
father to be removed from the hospital. So it is
very clear, Mr. Mathur, that you people play
all these things and not the Congress. You can
blame us for the rising prices. We will accept
it but you cannot blame us for all these. It is
forces of status quo like Mr. Mathur's party.

Now I will tell Mr. Mathur because he is
much interested in his party's activities. He
said that Congress wants to encourage class
war. But the happenings in Gujarat have
shown that these very forces are interested in
attacking Adivasis, Harijans and Muslims and
thereby creating conflict between the classes
and between the communities. The anti-levy
agitation was started by the kulaks in the
name of Khedut Samaj who were their
supporters and who backed them. The reply to
this question is obvious: The right
reactionaries who do not like the progressive
measures supported them.

As Mr. Malaviya has said, I also doubt that
there is also the hand of some foreign agencies
involved in creating chaotic conditions in this
country. These foreign agencies want to break
the image of our Prime Minister and hinder
our progress. Unfortunately there are some
people in
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[Shri Yogender Makwana] this country—
may I call them Amin Chands?—who
work as their henchmen.

This country was invaded and subjugated
many times in the past as there was no
national unity—I do not want to quote the
chapters from Indian history. "litis time also
our Prime Minister has emerged as a symbol
of national unity. Some political parties are
trying to break her image to further narrow,
selfish motives but I would urge them to learn
a lesson front history.

Now, this agitation has started against some
social evils and against some rightist measures
which had been enacted by the then
Government. Sir, [ would request the
Government to enquire into it, to amend if
possible the Gujarat University Statute and to
appoint a Commission to enquire into the
educational field, how other people have
infiltrated into it, how businessmen have
entered into this field and spoilt the entire
educational field. The University teacher
agitation was therefore right. 1 would
therefore request the Government to enquire
into all these aspects and to satisfy the people
of Gujarat, the students of Gujarat and the
teachers of Gujarat.

Thank you.

DR. K. NAGAPPA ALVA (Karnataka): Mr.
Vice-Chairman, Sir, India is the sacr ed land, a
source of spiritual science and knowledge
which made man understand that peace is to
be found only in himself in his own mind, in
the innermost recesses of his heart. India has
given the message of peace to the world since
time immemorial. The Father of the Nation,
Mahatma Gandhi, was born in Gujarat. Man
became God and Mahatma Gandhi gave the
message of peace again to the world with truth
and non-violence. His life was a message; his
death was also a message of peace
understanding and unity. But what do we see
today in India? In the entire country I can say
there is political chaos, economic crisis, near
ruin, social tensions, crisis of character,
agitations, violence and killings. Sir, progress
is possible only with peace but today we find
that there is everything else other than peace.
AM ground we find anti-social activities,
misdeeds, evil doings, fights, infights. anger,
hatred, vindictiveness and what not. All these
are having their play in the political arena of
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this country. Sir, the people of India owe unto
themselves in the Constitution the right to live
a life of peace with progress and plenty.
Everyone should have equal opportunity and
live with dignity. Under the Constitution we
are having parliamentary democracy. Since
1952, parliamentary democracy has been
functioning in this country. There is the
Ministry, there is the Legislature and there is
Parliament here. Sir, the President's rule can
come only to piotect democracy, integrity and
sovereignty of the country but what we see
today in the country is the President's rule is
brought in according to the whim or fancy, or
determination or decision, of the ruling party
in this country. Then the Governor's rule
comes in the name of the President. The
Governor actually functions as the agent of the
Central Government or to be more truthful as
an agent of the Prime Minister of this country.
Governor's rule means, he has an Adviser who
is a bureaucrat. Once again I must say the real
advisers are the leaders of the ruling party.

Sir, the stability oi' Government is the most
important thing. For that every one of us has
to try and contribute our mite in all truth and
sincerity so that there may be Governments
with stability.

It is being proved that stability cannot be
there with simple or big majorities. It has been
proved that a number of Governments have
fallen. Here I must say that in 1967 this disease
started. The disease of defections, the chronic,
cancerous disease was taken advantage of by
every party, but the greatest gainer was the
ruling Congress and the present-day rulers.
Since 1967 inch by inch and stage by stage de-
mocracy is being assassinated. There is
undermining of democracy in this country. In
the 1971 election we saw that a massive
mandate was given to the Prime Minister and
the ruling Congress, but what is happening even
after that? Where is this anti-defection Bill?
Where has it gone? Horse trading has started
again. The word must be changed. It has gone
to the level of donkey trading in this country.
Somehow or other form the Government, some-
how or other get on, but at whose cost?
Somehow or other they want to be in power
always. Whether the people want
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them to be in power or not, they want to continue in
power. 1 must say it was very painful to me to hear
certain excuses which were on the face of it absurd.
'lhe Andhra question was there and it was solved but
how and when? Now, I am appealing, with all the
sincerity ! can command, to the Government not to
be complacent and not to suffer from complexes, but
to look into the question of solving the problem in
Gujarat, because of the results of the (J.P. elections.
Here also it is for you to note whether you have got
a real majority. Real majority is not there in the
strictest sense of the term. You have got majority
only with 33 per cent of votes. With that majority—
again it is very painful but I am using this word;—
five people in UP are prepared to join the ruling
party. How is this? I can say they have purchased
them or an attempt to pui-chase these people is
going on and that too soon after the election. Is this
thing to go on? There was comparison with Andhra.
I can say that in Andhra the people were tired out.
The rule was by the military and police. Forty
thousand military men were put there, leaders of
people were actually tired out. It was because of the
selfish ends of politicians. 1 know some peonle have
played a very noble role there to bring about sanity.
A solution of that kind may not be found. The
attempt should not be to tire out the people and then
satisfy the aspirations and ambitions of the
opportunist and adventurist politicians in your party.
You come to power with the strength of the ballot.
But what do we see actualiy. With tainted money,
with bullet, you rule. Will the people tolerate this?
Also. I think the motto of the ruling party now is.
either there should be a Congress Government or no
Government at all. This game plso we have been
seeing. T am only saying this because since the
civilisation started five thousand years ago—from
what we know—India has been believing in demo-
cratic methods and ways. But today democratic
processes, democratic values and the values of life
are being thrown to the winds. The name of
democracy is there for you only to come to power
and then you. rule the country bv other means. In
both., ways, they have the best advantage to
themselves.
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1 would like to say somethiug about Orissa also.
A minority Government has been formed there. If it
is to continue there, it has to continue there with the
grace or courtesy of the CPI. What a miserable or
difficult position. What will be the image of this
country in the world?

In the Rae-Bareli constituency, th« fourth
counting took place. That means, they were
counting until the ruling Congress candidate got
elected. It is for you now to seriously find out the
truth everywhere in this country and also face the
realities in Gujarat. It is a mass movement. They
have proved it to the entire India and to you also. If
you have the mind to understand, if you have got
the cars to hear and the eyes to see, it is a mass
upsurge, it is not any political pressure that is being
put on the ruling party to dissolve the Assembly
there, but it is the moral pressure, it is the mass
movement started by the students and helped by the
teachers and the intelligentsia of this country who
were naturally agitated over or disappointed with or
frustrated by the corrupt practices of the
Government there and its henchmen or disciples.
The difficulties and the misery of the people have
been increasing every day. But no serious attempt is
being made to set right things. The example is
before you there are other places also. Gujarat has
given the lead by a mass movement, a mighty
movement. Unless you wake up to the realities of
the situation, you will be thrown over board. And
what is happening in Gujarat is an eye-opener for all
of us. The people's movement started ihere is
getting stronger and stronger. I undersold that 200
students came here all the way from Gujarat but all
sorts of motives are being attributed to them. They
went to the President of India—I am very happy
about that—though the position of the President has
been brought down and made ... —I do not want to
use stronger words .. . But they have recognised
only the President of the country because the ruling
party has failed miserably to look to the difficulties
and grievances of the people and fight for their
democratic riebts to live as respectable citizens of
H.is country. That is why they have refused to go
to other people and they have
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[Dr. K. Nagappa Alva] gone to the President of
India, that itself shows that realisation is coming in
the students because it is not only their future, the
future of India is gloomy. They feel there is no hope
for them. If this kind of administration goes oil, with
misrule and mismanagement everywhere, their
future would not be bright. Corruption has to be put
down at all levels wherever it may be.

Sir, there are so many great lessons to bz learnt. It
looks as if the Karma theory has started working.
Sir, it looks as if the country is actually for
politicians and their agents, monopolists, smugglers,
blackmarketeers, adultrators in this country. Jt looks
as if it has become impossible for the people to
survive. The question now is whether good people
can live in this country. The people are now crying.
"God save us from these leaders".

SHRI B. K. KAUL (Rajasthanj:
yourself.

DR. K. NAGAPPA ALVA: I can include myself
if [ am guilty. Sir, the law of Karma and the cycle of
life is that you reap what you sow. The Chief Minis-
ter of Gujarat has reaped already what he sowed.
This is clear. Discipline and rule of law which are
the basis for democracy have shaken and these
values have been thrown to the winds. The ruling
Congress, the ruling party thought it fit to expel him
for not obeying their duties and for having given his
opinion to dissolve the Assembly. Of course, he has
to survive and he must have done it. But what I am
happy about is that the ruling Congress for the first
time in their history took action and expelled him
for six years realising the importance of discrip-tion.

Sir, the demand of the students leaders, backed
by the mass of people in Gujarat is for the
dissolution of the Assembly. That is a reasonable
demand. It is time and opportune time, as my
worthy friend, Mr. Goray. said, please do not stand
on prestige. Dissolve the Assembly at the earliest
time. The present leadership of our country has
started reaping for their acts of omission and
commission, of destroying democracy and
encouraging mobo-cracy by undemocratic and
dictatorial and
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vindictive ways to continue in power at any cost.

May wisdom dawn on the leadership to bow down

to the people's will and wish. Thank you Sir.

SHRI UMASHANKER JOSHI
(Nominated): Mr. Vice-Chairman, I look upon this
opportunity as one not so much for post-mortem of
what has happened during the tragic two months
that have passed in the life of Gujarat, but as an
opportunity to vindicate the cause for peace. It is
time that things settled down in Gujarat. One reads
in the newspapers of deaths occurring every day
even after the imposition of the President's rule. We
had hoped that peace would return to Gujarat after
the ouster of the Ministry. That has not happened. It
is time to endeavour for bringing peace to the
violence-torn state of Gujarat.

While listening to the Minister's report one felt
that there was an element of heart-searching; even
members of the ruling party have been candid
enough to own that there was something wrong,
something rotten, in the State of Denmark. The pity
of it is that they became articulate a little too late;
otherwise, they could have spared Gujarat of two
blood baths. I have already placed before this
honourable House my interpretation of the causes
and the course what happened in Gujarat during the
past two months. I have also been on record that T
look upon it as nothing short of a revolution, a great
social phenomenon, a great uprising of a people
which had to do something under certain stresses.
Now, the people in the ruling party also are
vociferously saying that the party leadership, at least
at the Government level and also at the party level,
had not behaved. I would only add that if the ex-
Chief Minister, as was suggested, forms a new
party, he will require 85 followers in a House of 168
to rise to power by jumping on the band wagon of
the New Congress. It has happened on earlier
occasions also. We have such instances in history.
But unfortunately it-happened in Gujarat by jumping
on the band wagon of a new party which had raised
hopes of a social change, he could manage to rise to
power with only 70. So the first lesson that we
should draw, according to me, from this tragic
event is that the days of manipu-
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latory politics are numbered. I he people of India
will not suffer manipulatory politics. Such politics
also manipulates economy and that is what
contributed to the short-lived career of the
Chfmanbhai Ministry.

Now, what are we going to do? Hie only solution
lies, it seems, in the dissolution of the Assembly.

The second lesson that we should try to draw
from the outline of what has happened during the
past two months as it emerged from the Minister's
statement is that democracy can survive only if there
is accountability. The political debacle in Gujarat is
due to the negation of this sound principle. There
was no accountability® and what the students and
their teachers wanted to inject into the body politic
seems to be a modicum of accountability. The right
of recall should have been provided in the
Constitution because that would have helped us in
Gujarat. From the lesson of Gujarat 1 think we
should explore the possibility of providing for a
right of recall.

Certain bad things have happened. Some
Members have said that by and large it was a
peaceful uprising. There has been violence; and
violence of any kind is bad, irrespective of the
agency that commits it. There has been violence at
three levels. There was violence which had
something to do with the studenls. especially the
tiny tots in the streets. They indulged in stone
throwing and other pranks. They were just pranks
possibly. Maybe there were a few cases of violence
committed by some students. But the incidence of
violence is more at another level which I should like
to describe as police-cum-people violence. There
were instances of violence and counter violence
when people and a repressive police organisation
were locked in a morbid, grim struggle. The third
type of violence is to be traced to the unsocial
elements. Sometimes this violence was committed
by imported goondas and hooligans who have some
expertise to break bank buildings and do such
things. The total violence on the part of students
may not be that much. But some untoward things
have happened. For instance, the wav an MLA was
treated in Jamnagar. It leaves a .bad
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taste in the mouth. Again, some students were
submerged in salty water by some MLA. All
these things have happened.

When the question of dissolution is con
sidered it is said that first normalcy should
come to Gujarat, and the law and order
position should be stabilised. Some peo
ple, were men of good hopes with justifica
tion, feel that it should be the other way
round. If dissolution is not granted, it may
be difficult to achieve the conditions of
normalcy. There is a point in arguing in
favour of there being normalcy before
such a step is taken in the larger interests
of Indian polity. However 1 would urge
upon the Government through you. Sir.
to take a liberal view of all these things
and I am encouraged by the fact that
they have been taking a liberal view and
that they have not taken a rigid stance.
They have said that the dissolution is not
a matter of principle or policy and as
the Minister was good enough to add if
"prestige" and it sounds convincing

also. They have kept
movement and for manoeuvrability.
I liings are fortunately becoming normal since
yesterday. As everyday brought us bad news and
sad news, even a day that passes peacefully is a
great boon to us and hopefully, today also must be
one day more of such normalcy and hopefully we
may look forward to tomorrow and the day after
passing off peacefully.

even

to us room for

Sir. the Gujarat students are here in the capital of
India. Hundreds of them have come here ostensibly
to protest against the police repression. Many bad
things have happened as just how mentioned. But
some good things also have happened even in this
tragic hour and the greatest of them is that
communal harmony is not disturbed. The night-
marish memories of 1969 and of the last year's
Modasa flare-up have not left us altogether and it
would have been our complete undoing if communal
harmony had been disturbed. Not that there was no
attempt to disturb it. But. fortunately, the students
had the better of it and the people also understood it
instinctively. In Ahmedabad Samiti students went to
Shahpur. Pankag's house to console his father who
had lost an only son, and
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[Shri Umashauker Joshi.] then went to
Jamalpur, another part of Ahmedabad, to
console Abdul Rahim who had lost his son
Fazlul. And, again, when there was some
playing with communal harmony, instinctively
the students got together and some of them
read the Koran and the others started reading
the Gita and this is how they have succeeded
in preserving communal harmony.

Another good thing that has happened is
that peace among the mill workers, among the
textile workers, was not disturbed. The textile
mills are working and nobody thought of
disturbing their work and production has not
suffered. It could have Sir. But the trade union
founded by the Father of the Nation a Well-
knit trade union an outcome of a unique
experiment that he had started, saw to this and
the mill workers have been patiently and
peacefully carrying on their work.

The production, as I said, has not suffered.
Credit must be given where it is due.

The third thing is that the students and the
younger people have not gone underground. It
was one of the worst mistakes of the ex-Chief
Ministry to have abused the MISA. After the
imposition of President's rule, it is good that
they have not abused the MISA.

I am reminded of the curfew that was
clamped down upon not only cities and towns
but far off villages also in various districts of
Gujarat including Kutch. 1 come from
Sabarkantha. There the Adiva-sis living near a
village put under curfew talked amongest
themselves: .

T IT=q Curfew has
come from Ahmedabad let us go and see it lor
ourselves and have a look at it. I he whole
people were scared. But even after the
President's rule, the police repression has not
abated. It is a sad commentary on the
President's rule that indirect beatings have
been harder.

1 should add a word about the army also.
People have nothing to complain against the
army which was drafted on the night of the
27th of January. Nothing untoward happened
during the stay of the army in Ahmedabad. It
was hailed by the peopl* of Ahmedabad. A
lakh  of
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people lined up in the streets to fraternise with
them. But that cannot be said about the army
that was moved in the city of Baroda after the
imposition of President's rule. They broke
gates open, they broke the doors and houses
open and beat up the people. The students
have suffered a Jot at the hands of the police
during the pasi ten days. And to lay bare their
wounds they have come to the metropolis of
India in hundreds.

However I do not want to refer to the
opening wounds. 1 want to lake this op-
portunity for emphasizing the need of healing
the wounds, of pouring some balm on the
tortured life of wounded Gujarat, a part of our
country. If dissolution is imminent, why is
there delay? The ruling party has stated that it
has no intention of forming a government
from the remnants of the party in the
Assembly. I can see the point of having
normalcy first in the interest of the polity of
the country. I would urge upon the ruling
party, the Government, through you. Sir, and
through this august House, that as a teacher I
feel that normalcy means that all students go
to the class room— school children as well as
college students. If they do not enter the class
rooms, on Mondav, 1 think, a great moment
will be lost. Then things may not be solved
casily later. 5 P.M.

The students from Gujarat are here. They
met the head of our State who was pleased to
receive them. He told them to bring the
conditions to normalcy. The students, while
they are here, may be made to play a very
constructive role. Their very name is 'Nav
Nirman Samiti'. When the Government has not
taken a rigid stance on the matter, it seems
more possible for them to take the next step
with great consideration, sympathy, boldness
and imagination. It is a moment when the
whole question can be handled with a
constructive approach. Feelings can be
assuaged and the only solution under the
circumstances should not be delayed, espe-
cially when it is imminent. I should like to
make an appeal through this august House to
the Prime Minister to use this moment
creatively before it is too late so that the
students who have come here in hundreds
may go from Delhi straight to
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their class rooms and that means normalcy.

SHRI AWADESHWAR PRASAD SINHA
(Bihar): I would like to know from Mr. Joshi
as he was a Vice-Chancellor and is a very
learned man as to what prevents the students
from g°mg to their schools and colleges. Will
he kindly tell me?

THE VICE-CHAIRMAN (SHRIV. B.
RAJU): He has already given a narration.

SHRI AWADESHWAR PRASAD
SINHA: It is something which is non-aca-
demic and for him to support such a thing is
just to win the popularity of the students.

SHRI UMASHANKAR JOSHI: We don't
cease to be human beings if we also happen to
be academicians, teachers or students. Vou
have only to go to Gujarat to know this. You
have the account, which the hon. Minister has
placed before the house, of the shape of things
in Gujarat only a few weeks ago at the
Government level or at the party level. You
yourself take at least that part of the blame.
Therefore, please be a little considerate to
those who could not stand it at the green age.
Let me tell you that it is something very good
that has happened. I say this with all
earnestness and all awareness of running a
society in a healthy manner. These students
have risen against corruption, against the
black-marketeers, against the hoarders and
against the profiteers. We could not enthuse
them during the past 25 years to rise to the
occasion. When the British power was there,
the challenge was written on the wall and
anybody could read it. After independence, it
was difficult to read or figure out the
challenge. These students of Gujarat have
figured out the challenge. They have said that
they would not stand that sort of thing. Let us
use the energy. There are no politicians about.
Sir. the Hon. member is an elderly person and
a freedom fighter of our country. I say to him
with all seriousness that there are no political
parties there. There may be some arm-twisting
by this party or that. Politicians know how to
do that. Sir, I see it as something over which
we should feel happy and this should spread to
the whole of th« country. You ar» not
sympathetic because
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you are looking at it as something morbid or
as something which would cut at the roots of a
Government or a State. But if you look at it
from another point of view, you will find that
the young and the green among us are aware
of the undesireability of the suffering of the
people because of corruption and all that. This
is an opportunity for us. Let us see that this
energy is directed in a creative channel, in a
constructive channel. And let the hoarders and
the profiteers now onwards beware that the
youth of India will suffer then no more. Let
even the parents know that their sons and
daughters will not brook corruption in their
life. This also means that these young sons
and daughters will themselves have to remain
away from corruption. They have to remain
not only uncorrupted but also incorruptible.
This is nearest to the heart of each one of us.
So, let us look at this as a creative
phenomenon. 1 think when the tempers cool
down, it would be possible for the members of
the ruling party to see as it has already been
possible for them to see the bad things thai
were there till 9th of February, that there is
much good that has come up during this
uprising. Thank you, Sir.

SHRI CHANDRA SHEKHAR (Uttar-
Pradesh): Mr. Vice-Chairman, Sir. I will take
just one minute. I am very sorry and a little
ashamed to hear the two speeches, one by Mr.
Goray and the' other by Mr. Joshi, which are.
of course, a little more considerate to us, who
are in the ruling party. To them, we are all
sinners sitting on this side, and they are the
pious people sitting on that side. Our difficulty
is that. Mr. Goray has asserted that it is not
cor-rup leadership that has been thrown out
but the people have rejected the Congress
Party, lock, stock and barrel. 1 am not saying
this today, but two or three days back I
narrated the same sentiments which have been
expressed by Mr. Joshi that it is good that the
students have risen against corruption, against
something which is evil in our political life.
We are not afraid of this sentiment of the
students. We welcome this type of
organization of students and their movement
against corruption, against nepotism and
against the evil that is pervading in the society.
But the only thing is whether this can be
extended to be an alterna-
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[Shri Chandra Shekhar.],
live of democratic institutions or :not- Our
only apprehension is whether a street action is
going to be an alternative of parliamentary
institution. It is a very serious si tion: it is a
grave situation.. If the Congress Party or the
ruling party or the people who are ruling the
State are not able to come up to the hopes and
aspirations of the young people, a person like
Mr. Joshi. of his eminence and of his.stature,
says there is some point for the good of the
polity and the Assembly should be dissolved.
But Mr. Joshi finds himself in a difficulty to
appeal to the students to restore normalcy ...

SHRI UMASHANKAR JOSHI: 1 have
been donig all this.

SHRI CHANDRA SHEKHAR: Whatever
it may be, in your whole speech, even a word
was not said that student community should
bring normalcy in the State because you find
that, perhaps, it will not be favourable to
appeal to the student community there. If a
person of Mr. Joshi's stature, who is not
directly involved in politics, is not able to say
a word in favour of a thing which is good for
the polity of the State and the country. Mr.
Vice-Chairman, you can well understand the
limitations of the ruling party, which, is not
only to see things as are happening in
Gujarat... but which has to face problems in
many other States. These are. the
compulsions. These are the limitations of the
ruling party. The second thing 1 say is what
do you want to do with the student power that
has arisen today. Mr. Joshi has acclaimed that
this power has arisen. What do you want to do
with it. Do you want to protect it, preserve it
Cor better, constructive use and to channelise
and utilise it for those purposes or do you
want to destory it? If any movement is
stretched too far. violence, counter-violence
and vis-cious circle is bound to come. Sir. my
apprehension or my fear is that instead of
consolidating the student power which we can
use for introducing something virtuous in
Indian politics, we may not be destroying it
for our political ends, although this power we
are supporting today iri this House. 1 would
have been very happy it Mr. Goray's party or
Mr. Niren Ghosh's party would have been the
alternative to Congress party in Gujarat Bat,
they them-
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selves say that there are no other political
eparties .there. So. what, is the alternative? [s
ihere.going to the The Lok Raja of Sar-vodaya
' Even then J would have been happy. Do you
want to create a vacuum? 1 think it is neither
proper for wus mnor dignified ,for the
Parliamentary institution to behave in this way.
Let all of us by all means fight against
corruption, fight against Congress pa rty. That
I can understand. But. if Mrs. Gandhi, the
Prime Minister, has as-kfreil u's thai theY do
not want to revive the Government in the State,
is it not -enough- for the opposition leaders or
for a person like -Mr. Joshi. Cannot Mr. loshi
appeal to the student community that they have
gained a point, that they have added .spniething
to the Indian polity for which everybody
should be proud but let Them try to. understand
the difficulty of the present Government
.which., is ruling ,- not in the State of -Gujarat
but in the whole of the country. Our difficulty
should be understood. I do not. want to make
any prophesy. Stjeh prophasies were made
only a month back in U.P. A prophesy was
made in Orissa also.. It is not always that
people reject us easily. I can understand, the
anguish. I can understand the .anger and the
justification of the student community in rising
in revolt. At least. I expect. I may be wrong in
it. from persons like Mr. Goray and Mr. Joshi
that after the Prime Minister has stated that
they do not intend lo rule through this
Assembly that they will advise the student
community to come forward and state that they
will help in restoring normalcy. There is
nothing wrong in it. It is not always the student
community which does the mischief, as was
stated by some friends the other day, but there
are anti-social elements who create difficulties
and we have to deal with them also.
Unfortunately, they have become a part of this
movement. So, no Government can tolerate
that situation. That is our difficulty. We are not
against the student power. We are not against
the spirit in which the students have risen in
revolt. We want to preserve the spirit for the
progress of the people of this country. I assure
Mn Joshi and Goraysahib, for .whom 1 have
great regard, that he will find Cpgiess Party
rising to the occasion and leading the student
movement to its distant course.
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SHRI UMASHANKER : JOSHL: Sir, 1
want .

THE VICE-CHAIRMAN - (SHRI1 V. B.
RAJU): It may not-be good to allow a
dialogue. It will act and: react. ! ST

SHRI UMASHANKER JOSHI: Sir. .l
would not have intervencd.

L]

THE VICE-CHAIRMAN (SHRT'V. "B,
RAJU): It does not help. 1 think:'both "of
you have understood” etich mm-r

SHRI UMASHANKER . _JOSHL. Sit, -
will take hardly a minute. . oy |

THE VICE-CHAIRMAN (SHER!I' V. 5*'
RAJU): Not that 1 want to prevent you '
from speaking, but it does not help. il

SHRI UMASHANKLR JOSHI:
speak.

SHRI NIREN GHOSH (West Bengal): |
Let them speak and let the things- comie-|
out. L |

SHRI U'MASHANKER JOSHI: I do not !

belong to any party and my lnlcresis are |
rather national, 1f 1 speak with reference
10 (m]aral the ultimatc 'urn is the well- |
being of the whale country. ‘md my
friend did concede that 1 referred o the
healthy way jn which the polity of (his'
country should be’ ruh. The point is that It
is 4 post-mortem now. They took time. The '
ex-Chief  Minister was expelled. but all
that happened during the course of about
three weeks and the people. had nightmagi
recollections. When the suling Party . h

very sagaciously kept the elbow- “room I'or
decision making. T uree updn them 10 do
something When “the stddents tire heve 'F 1.
have stood for peaceful whvs, 'White Mg !
students are here. time -is ‘of the eysenace.

SHRI CHANDRA SHEKHAR: Why o,
you not makc an dppml to the s!uduﬂs :
Why not a point ror lhl: studgnt {.nmmﬁ-
nity? N - e L

(hmrmmmnfl P E R0

SHRT UMMHWI\FR m'{!-n h 1 mj;
mterventiod it
RAJUY: Neo iuuhqr qpl;a}: - ;pqm
simple. ﬁ!r. éhﬁ'h Y Is}%e!khar g&‘
said fs: ghould it Ve du:ldea w lr-c ﬂrccl(
about dissolution? That is S

A |

L warely |

- [7JTAL-. 1T-J1 !

t‘-

F.
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SHRI UMASHANKER JOSHI:  Mr.

Vice-Chaipman. 11 is a maiter ol a personal
character. That 15 why | urge upon you 1o
give, me @ little tme. The point iy that the
students are not the only decision-making
body. There are scveral other [actors, You
know them better.

THE VICE-CHAIRMAN (SHRI V. B.
RMLJ_!: We are entering into a vider sub-
"ICLt

SHRI UMASHANKER JOSHI® Please

listen to me. [ am not joming hands with
one section or the other. You as paliticians
know more than | do. You could win over
a certain section of the socicty i good
ume and salvageth. That 3s oy plea. 1 am
not entering into o post-mortemn eperation.
I would urge as mv last plea, that in Eng-
lishe-they say: She stoops 1o conguer. |
think: the partisans. the purty members, the
buresuerats .or  academicians  like me or
other people cannot take the view in the
fullest perspective. The leader of the ruling
party. 1 hape, will be able to take the step
and. as [ said, it may be in the rood of the
country if ‘she stnops to conquer’.

SHRI NIREN GHOSH: Sir.
say, .onc Lhing.

THE VICE-CHAIRMAN (SHRI V. B.

RAJUY): No. no piease. Yes, Mr. Bipinpal
Das.” *

I want to

SHRT NIREN GHOSH: This is my right.
I wimt to'say only one thing.

-.,q \- =

'ﬂ-ih WC,F,-CH AIRMAN SHRI V. B.
RAJU): | have called Shri Bipinpal Das.

NIREN  GHOSH: But this is a
I would take time.

SHRI
parliamentary right

FHE VI(I; -CHATRMAN (SHRI V. B

R‘\'.IU Nu no.

Plense,

\HRI ﬂ\'l M HITA-
he “alﬂs )

Fet him say what

SHRY NIRFN GHOSH: T want 1o <ay
onl{ som' ‘thing~ 1 am sorry that [ cannot
fully “Gecent 4§1r| Cfiandrd Shekhar's view,
He ‘shamtd rememter how Gomulka came
intd Wr fn Polifd.” You chould remem-

ber " the f’ﬂh-ih things. If a condition was
“unless the Polish  working
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[Shri Niren Ghosh.] class did not come
down, the other persons sitting in power
would not be removed, Gomulka would not
have been in power and that is precisely the
thing you are insisting upon.

SHRI CHANDRA SHEKHAR: I am not
insisting on that.

SHRI NIREN GHOSH: I say: Dissolve the
assembly today, tomorrow the students will go
back to their State.

SHRI CHANDRA SHEKHAR: I am not
.saying about the history of Germany or Italy.
You must know whether the history of
Germany or Italy or for that matter the history
of Poland or the Soviet Union is comparable
with that of ours?

SHRI UMASHANKER JOSHI: You see,
there are vested interests who would like to
see that the agitation is continued and that the
nomalcy is not restored. That is what I am
hinting at.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU); Yes. Mr. Bipinpal Das.

SHRI N. G. GORAY: So, I am the only
poor man left out.

SHRI BIPINPAL DAS (Assam): The
situation in Gujarat is a matter of serious
concern for all of us and while discussing this
situation and trying to find a way out I do not
think any useful purpose will be served by
resorting to polemics. And, therefore, I have
no intention of answering all the points made
by my esteemed friend Mr. Niren Ghosh or
my esteemed friend Shri Goray or Shri Joshi.

SHRI NIREN GHOSH: I do not want
to waste your time by intervention.

SHRI BIPINPAL DAS: Sir. in the course of
his speech, Mr. Niren Ghosh however made
certain observations which to me were very
extraordinary. The first observation thai he
made was about the army being used in
Gujarat and the way he put it in a very subtle
manner, be tried to bring a cleavage within the
array itself bet. ween Jawnns on one side and
the officers on the other side, and so on. This
kind of opinion expressed in the House,
particularly with reference to the army,
whatever be their conduct in Gujarat,
certainly is not
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in national interest. It will jeopardise the very

existence of the nation.

Sir, Shri Niren Ghosh has admitted and also
Shri Goray that the working class is not there
in the current agitation. They have not joined,
Shri Joshi also has said it. But Shri Niren
Ghosh has said that the working class will
come and take over the leadership of the
movement at the last stage of the revolution.
Sir, my knowledge of Socialism or Marxism I
do not claim to be as high as that of my friend
Mr. Niren Ghosh but I simply do not
understand what kind of revolution it will be
when the working class waits somewhere to
see others to cany the revolution forward and
they will come and jump into up the lea-
dership only at the final stage when there is
hope of success. I do not understand it.

Sir, I listened to the speech of Shri Goray
very carefully with due respect; 1 told him
also outside. He has certainly a right to have
his own say. But I must say I felt very sorry
when I heard him saying that it was a peaceful
revolt. He went a step further to congratulate
the people of Gujarat for staging this revolt.
Sir, if this is a peaceful revolt, with my little
knowledge ol the freedom struggle and
Gandhiji's teachings and all that, or of the
democratic system, I do not know what a
violent revolu-tion is and what a non-violent
revolution is.

(Interruptions)

SHRI UMASHANKER JOSHI: This is
Tottenham approach.

SHRI BIPINPAL DAS: Gandhiji himself
condemned the 1942 movement. Only Nehru
owned it. Gandhiji himself condemned the
violent part of it.

SHRI UMASHANKER JOSHI: Gandhiji
did not accept Tottenham's charge—about
Congress responsibility for violence.

SHRI BIPINPAL DAS: I do not think it
was a peaceful revolt. To call it peaceful is
going too far. Now, Sir, Shri Goray rightly
analysed. He tried to analyse the causes of the
whole situation and he said that there were 3
main causes. ..

SHRI UMASHANKER JOSHI: Gandhiji

talked of the leonine violence on the part of
the government.
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SHRI BIPINPAL DAS: . .. and those causes
were: scarcity, high prices and corruption
behind this agitation in Gujarat. Now I am not
going to answer him in details. [ am just trying
to understand. No doubt, there was scarcity.
Gujarat is a deficit State. Scarcity was not
only in Gujarat but in several parts of the
country...

SHRI AWADESHWAR
SINHA: That is the real point.

SHRI BIPINPAL DAS : Nobody denies
there was scarcity in Gujarat for some time.
Therefore people will be angry; there will be
agitation; there will be discontent. But when
after the President's rule has come this scarcity
situation has been relieve-ed to a large extent
taking into account the situation in Gajarat as
it was, why is it that the movement is going
on? Why is it that, if the people started the
movement only against scarcity conditions
created by the Government of Gujarat, they
are burning the grocery shops? If anybody
suffers for want of food and as a result
becomes angry and tries to misbehave, when
the food comes why does he burn the food?
Does that prove that this was a movement
against scarcity?

PRASAD

Then high prices. The whole country is
suffering from high prices. . But Gujarat
fortunately is one of the most prosperous
States in the country. If high prices have
caused suffering to the people of Gujarat, then
people in my part of the country, people in
Madhya Pradesh, peopla in Bengal, people in
Orissa, are suffering much more than the
people of Gujarat. Why is it that on the plea of
high prices such a situation suddenly
developed only in Gujarat? If it was only
against high prices, after the President's rule
the prices have come down; why has not the
movement been withdrawn? Why does the
movement continue even after the prices have
come down in Gujarat? I do not agree that the
people of Gujarat or Ahmedabad suffered
most in this country hecause of high prices.
There are hundreds of areas in the country
where the people are suffering much more
than the people of Ahmedabad or the people or
Baroda. Therefore particularly when the
prices have come down
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now the continuance of the movement

stands to no reason.

About corruption ...

SHRI N. G. GORAY: Corruption is
everywhere.

SHRI BIPINPAL DAS: T admit that there is
corruption in the Administration, in the
Government. Only the other day I admitted that
there was something wrong with the
Government in Gujarat. But have we not taken
any action? The President's rule itself was the
first step. The Central Government, the
leadership removed that Government which
was accused of corruption and mismanagement
The Government was removed; the Chief
Minister was removed.

it WYew ST A (s5T 939) : qg
TN AT & #8757 48 WrEAT fgEr )

=t fafemare - w7 o AT 2 A
TH HTGH T2 A1 4T | AR TreE
T WS | The first step that was taken was
to remove the Government. Was it not a major
action taken? Was it not a response to the
grievances of the people? Not only that; we
removed the Chief Minister also from the
leadership. How can you say that we intend to
bring back the same Government again? We
have not only removed the Chief Minister
from the leardership but he has been expelled
from the Party. We have even removed the
President of the PCC from his office. These
are the major political steps that this
Government, this Party and the leadership
have taken. Are they not correct? Are they not
true? Do they not indicate that we are quite
sensitive to what the people are saying, that we
are responsive to the grievances of the people?
Therefore if corruption was the only cause —
and corruption of whom? Corruption of the
Chimanbhai Patel Ministry; that was the
charge—that cause has been removed; the
Chimanbhai Patel Ministry is not there. He has
stepped down from Chief Ministership. He has
been in fact expelled from the party and there
is no hope of Mr. Chimanbhai Patel coming
again back to power under Congress ticket. If
the grievance of
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[Shri Bipinpal Das] the people of Gujarat
was against the corruption of this Ministry,
after the removal of that Ministry should they
not withdraw the movement? Why is it that
the movement still continues?

All these facts of the situation persuade me
to come to one conclusion. The conclusion is
that the entire agitation as it is today—it may
be that some other streams have come in from
different directions; streams from this side and
from that side and as Dr. Joshi said anti-social
elements also might have come in, hooligans
might have come in—is not based on
economic factors. The whole movement is
politically motivated as Shri Goray has rightly
put it. They want to remove the entire party
from power. Is it not political motivation?
Why in the Gujarat movement the slogan was
raised, not only Chimanbhai Hatao, but also
"Indira Hatao?" 1 agree that the economic
factors gave them a handle, gave them a plea,
gave them an excuse and created conditions in
which they functioned, but the whole
movement is basically politically motivated.
There is no doubt about it. Otherwise they
should have been satisfied with the steps taken.
Otherwise they would not have demanded the
dissolution of the Assembly. Otherwise, in the
words of Mr. Goray they would not have
demanded the complete ouster of the Congress
Party from Gujarat and ult'ma-tely from Delhi
also. If a movement starts like this with a
political motivation, then one has to be very
careful.

If it is concerned with economic questions, I
would certainly ask my Government to do
everything possible to meet the scarcity
conditions, to bring down prices. I have been
fighting in this House myself against high
prices, against corruption, against
blackmarketing, against hoarding. The
agitators have not done anything practically
against the hoarders, against the profiteers,
against those who were guilty of raising prices
artificially taking advantage of the scarcity
conditions because of the deficit in Gujarat.
Because of scarcity conditions, traders raised
prices abnormally and artificially. The
students have not risen against them. They
have not gone against them. With all respect to
Dr. Joshi, to my
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friends from Gujarat and others, my infor-
mation is the entire movement has been
financed by those very people who were guilty
of raising the prices unnaturally and
abnormally taking advantage of scarcity
conditions just to discredit the Government of
my party. I again say my Government was not
free from blame. The Government of Gujarat
was not free from blame, but those
businessmen, who were really guilty of
hoarding, profiteering and blackmarketing, it is
they who have financed this whole movement.
This is my information. I will not go into
details, but if necessary I am prepared to go
into the details. (Interruptions). I may tell Mr.
Tyagi that this is not a working-class
movement. The working-class has refused to
join it. It has been said that it is a mass
upsurge, that it is a popular upsurge. This is
what they have said. I have also seen some
movements in this country, not only before
independence, but also after independence. I
have seen some...

SHRI JAGDISH PRASAD MATHUR:
Have you participated?

SHRI BIPINPAL DAS: I have also par-
ticipated. It was all non-violent movement. In
this particular case, if it is a mass up-surge.if it
is the people's spontancous upsurge, as they
say, why is it that in the city of Ahmedabad
itself, even after, as they allege, the police
resorted to reckless atrocities and all kinds of
things, in spite of scarcity and high prices, in
spite of police misbehaviour, the working-
class has not jumped into the movement? Are
they happy, are they rich people and are they
quite satisfied? My information is. and this
information I want to convey to the Home
Minister and he should make enquiries, some
of the millowners—I will not name them—
asked the unions to go on strike. They asked
the working-class to go on strike, but the
workers said that they had nothing to do with
it and that single fact brings out the whole
character of this movement. Neither the
working-class, nor the poor peasant is in it.
Just now Dr. Joshi said: People did not know
what curfew was and they wanted to come out
and see what curfew was. The imposition of
curfew may be wrong, but what he said brings
out the fact that the people in the villages
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were completely out of this agitation. They did not
know what was happening or why they were
conducting the agitation or what it was for. The
peasantry and the working class, the two vital
classes at the bottom of the society, have kept out of
the agitation. If the agitation is led only by the
middle-class or a section of the middle-class can
you call it a spontaneous, popular upsurge, a
revolution and ail that? Sir, I do not claim to be a
wise man, I am half-literate. I do not know much of
these things. But with all respect to the gentlemen
sitting opposite. I must say from what I have learnt
from history about revolutions or mass upsurges,
that it is certainly not of that kind in Gujarat.

Dr. Joshi has made an appeal to the Government
that dissolution is the only solution. Why not do it
now? As the Prime Minister has announced,
dissolution of the Assembly is not a matter of princi-
ple or policy. That means that the Government has
kept its mind open on the question. But dissolution
under coercion—what does it mean? The whole
Assembly has been elected by the people through a
regular procedure. And dissolving the Assembly by
coercion? And coercion by whom? The principle of
the right of recall was mentioned. So far as the
principle of the right of recall is concerned. I also
want that some such principle should be
incorporated in the body of our Constitution. But the
question is, how do you exercise that right and who
will do it? Gheraoing the MLAs and getting their
signatures for resignation under force? Is that the
way how the riaht of recall is to be exercised in any
democratic society? Fantastic.

SHRI N. G. GORAY: There is no other way.

SHRI BIPINPAL DAS: Shri Goray says that
there is no other way. Do you encourage this?
Suppose I am an MLA. I am elected from one
constituency and am in Ahmedabad. Why should
thev in Abhr.ici.ia-bad force me to resign? I have
seen the photographs myself. That is why I am say-
ing this. But my voters are somewhere else. Is that
the way of exercising the right of recall? Is it fair to
democracy, to the democratic institutions? Sir, it is a
strange way of explaining things.

[7MAR. T 11
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Sir, I am glad that Dr. loshi has said that violence
has been resorted to. But 1 was shocked to hear
tVom Shri Goray that it was a peaceful revolt. Dr.
Joshi has given me some relief by saying that
violence was there. And a very revealing thing Dr.
Joshi has brought out. If my story is incomplete, Dr.
Joshi's intervention has made it complete.

SHRI UMASHANKAR JOSHI: It cart bear
repetition. There are parties and groups who have a
vested interest in continuing the violent agitation.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
Dr. Joshi. he has heard you aid you should not
interrupt him.

SHRI BIPINPAL DAS: Now you have gone
further. You have strengthened my case. I say, the
students might have genuine grievances- I do not
deny that. But in the course of the movement other
forces; have come m.

SHRI UMASHANKAR JOSHI: They would
always do so.

SHRI BIPINPAL DAS: The entire mov-ment has
gone out of the control of the students and the
teachers. And these force* wanted to force the
MLAs to resign, people elected through a proper
democratic procedure. They want to get the
Assembly dissolved by Force. But by whose force? I
could have, understood if thousands and lakhs of
people had risen, but here only-a handful of people.
If you do not believe me, see the photographs
yourself—it is a handful of people compelling the
MLAs to resign. Is it democracy or is it gang-
sterism?

SHRI NIREN GHOSH: What did rou do in
19492

SHRI BIPINPAL DAS: Politics of gangsterism is
another name of fa-ci>rn. With all respect to my.
friends opposite, 1 say this whole agitation in
Gujarat is unfortunate. Although their grievances are
genuine, although they have got a right to protest
democratically and peacefully, what is actually
happening in Gujarat is not a movement against
their economic hardships, but a  politically
motivated
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[Shri Bipinpal Das.] movement organised
and financed by a section of the people who do
not want the country to go in the direction in -
which the country has to go. And, therefore,
they have applied a tactics which were known
only to Hitler's Germany or Mussolini's Italy.
Let me remind Mr. Niren Ghosh of what
happened in Germany after the great
depression of 1929. It was because of the
misreading of the situation and bungling by the
socialists and the communists of Germany that
Hitler came to power. Please do not make that
mistake again.

Dr. Joshi, referring to the students, said that it
was a silver lining in the sky, that the students
have come out to take up the cause against
social evils. \i it were true, Sir, I would have
been one with him ... {Interruption by Shri
Umashanker Joshi) T will tell you something
else, Dr. Joshi. I have also a little experience of
administering students. The students who take
up a stand against corruption, one day they
will take up all these things and the next day
they will themselves fall a victim to the same
things. I would welcome if the students in the
right spirit take up fighting the anti-social
elements and social evils in a democratic and
peaceful manner. But do not rest your hope too
much on it. After all, they also belong to the
same society, same soil in which you and I
have been born. With these words I support the
Resolution moved by Mr. Mohsin and T
oppose the motion moved by my friend, Mr.
Mathur.
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THE VICE-CHAIRMAN (SHRIV. B.

RAJU): The House stands adjourned till 11
AM. on Monday

The House then adjourned at fifty-
five minutes past five of the clock till
eleven of the clock on Monday, the
11th March, 1974.

State



